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(b) if the answer to part (a) above is in 
the affirmative, whether any tax is levied on 
them; and 

(c) if so, at what rate? 

THE MINISTER FOR COMMERCE AND 
INDUSTRY (SHRI MORAHJI R. DESAI) : (a) 
So far as Government are aware, no bidi-
making machine is in operation at present. 

(b) and (c).   Do not arise. 

PAPERS LAID ON THE TABLE 

BROCHURE PREPARED BY NATIONAL IN-
STRUMENT FACTORY, JADAVPUR 

NOTIFICATION   PUBLISHING   AMENDMENTM 
IN  COTTON  TEXTILES   (PRODUCTION  BY 
HANDLOOM)   CONTROL  ORDER,    1956. 

THE MINISTER FOR INDUSTRY 
(SHRI MANUBHAI SHAH) : Sir, I beg to 
lay on the Table a copy of a brochure 
prepared by the National Instruments 
Factory, Jadavpur (Calcutta). 
[Placed  in  Library.      See No.  S-51/ 57.] 

On behalf of Shri Nityanand Kanungo, I 
beg to lay on the Table, under sub-section (6) 
of section 3 of the Essential Commodities 
Act, 1955, a copy of the Ministry of 
Commerce and Consumer Industries 
Notification S.R.O. 908, dated the 23rd 
March, 1957, publishing a further amendment 
in the Cotton Textiles (Production by 
Handloom) Control Order, 1956. [Placed in 
Library. See No. S-52/57.] 

ALLOTMENT   OF TIME FOR   THE 
PROVISIONAL   COLLECTION   OF 

TAXES (TEMPORARY AMENDMENT)   
BILL,   1957 

MR. CHAIRMAN: I have to inform hon. 
Members that under rule 162(2) of the Rules 
of Procedure and Conduct of Business in the 
Rajya Sabha, I have allotted one hour for the 
completion of all stages involved in the 

consideration and return by the Rajya Sabha 
of the Provisional Collection of Taxes 
(Temporary Amendment) Bill, 1957, 
including the consideration and passing of 
amendments, if any, to the Bill. 

THE BUDGET   (GENERAL),  1957-58 —
GENERAL  DISCUSSION—continued 

MR. CHAIRMAN: We have asked the 
Finance Minister to reply at 3 o'clock. I hope 
Members will be considerate to one another 
and enable many Members to participate. 

SHRI BHUBANANANDA DAS (Orissa): 
Sir, when I read the Budget which the Finance 
Minister introduced in the other House, I felt 
that after seven years of playing and dilly-
dallying with planning, at least one Minister 
of the Government, one Cabinet Minister, had 
faced the problem, that is the financial 
problem that would require to be solved. 
Somehow, I was never enamoured of 
planning, the way it went on and the way it 
went on spending money without bothering 
about the financing of that planning. So, I 
congratulate my friend, Shri T. T. 
Krishnamachari, in that he at least has faced 
the problem. His Budget is a worthy pre-
paration, a preparation for giving effect to 
planning and for carrying on the existence of 
the Government. Whether the taxation 
proposals which he had incorporated in the 
Budget will all be approved by the other 
House or not, I do not know. I also do not say 
that I have any power to reduce taxation, but I 
feel that these taxation proposals are 
necessary. This is self-reliance by the Finance 
Minister. The Planning Commission went 
ahead with new proposals but never worried 
its head at any stage as to how finances could 
be provided. Even at one stage, a couple of 
years ago, it was thought that the States would 
try their best to help the financing of certain 
parts of their planning    proposals    but,    Sir,    
they 
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never did that. Very few States did so, the 
Finance Minister may tell us, but I do not 
think any State took it into its head that it 
should help to find the finances through its 
own system of taxation. They did not do it 
and that is why the Finance Minister had to 
introduce the surcharge on passenger fares 
most of which will go to the States. Very 
little of the increase will remain with the 
Centre. The Finance Minister is trying to 
help the States as far as it can be possible. 
Of course, railway fares will go up. They are 
bound to go up as otherwise we cannot have 
all the planning and orderly development or 
other ameliorative measures for the 
employees of the Railways that many of my 
hon. friends are very anxious to carry 
through. I am doubtful whether the labour 
employed by Railways can always have 
everything in their own way. I read in the 
paper yesterday Mr. Frank Anthony of the 
other House saying that three-and-a-half 
persons are working now where one 
labourer used to work before the War. So, 
that is the thing which we have to consider, 
this House will have to consider, the other 
House will have to consider, before we think 
of giving more and better amenities to the 
Railway employees. 

Sir, income-tax has gone up. I am a man 
who pays little income-tax and I am sorry I 
have to pay more of income-tax but that 
does not mean that it should not go up. 
Income-tax is one of the things collected by 
the Centre and fifty per cent, or more of it is 
distributed to the States. 

SHRI BHUPESH GUPTA (West Bengal): 
Income-tax has not gone up in the upper 
slabs. 

     SHRI BHUBANANANDA DAS: 
Never mind the upper limit. It is all 
the same to us.   I pay and perhaps 
you do not pay. 

Income-tax will increase the resources of 
the States and if you like, it can be said that 
all the money that will go to the States will 
be devoted 

by the States for planning pur 
poses. Anyway, the Finance Minis 
ter has faced the problem which I 
am sorry to say, which I regret to 
say, the Planning Commission did not 
do. The Planning Commission has 
yet to produce their first Plan's 
assessed report................ 

SHRI BHUPESH GUPTA: Make him the 
Chairman of the Planning Commission. 

MR. CHAIRMAN: Order, order, Mr. 
Bhupesh Gupta. 

SHRI BHUBANANANDA DAS: I am a 
new Member to this House, a very much new 
speaker in this House. You must show me 
courtesy to keep the trend of my speech. 

Sir, there are two things which I noticed in 
the Budget. One was the money provided for 
Ambar Charkha. In spite of difficulties, the 
Finance Minister had kept up the projects in 
regard to Ambar Charkha and I am glad over 
it. What I welcome most is the giving of Rs. 
25 crores for food subsidy. If there is no food, 
every State howls and every State wants food, 
rice, wheat and so on. In his administrative 
directions, the Finance Minister has worked 
out that he will set apart at least Rs. 25 crores 
ior food subsidy and I congratulate him over 
that. 

So, Sir, I support the principles of taxation 
which the Finance Minister has introduced. I 
hope that the rigour of the taxes on the 
common man will be toned down a bit. He has 
already done so in respect of two taxes. After 
all, it will be for the other House to pass them. 
I congratulate my friend, Shri T. T. 
Krishnama-chari, for facing the problems very 
boldly, which the Planning Commission never 
did and I hope he will go on with his 
proposals and make the States participate in 
financing the Plan, but I see no real desire on 
the part of the States to participate in 
financing the Plan. 

Thank you, Sir. 
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) SHRI A. K. SEN: There is one Mr. j Mundra 
who is a director. I happen-1 ed to be another 
director. In a board of six directors the only two 
Indian directors happe»ed to be myself and 
himself. The others were all Englishmen. 
Anyway, the point is that there was no case 
pending against Jessop & Co., Ltd., any time, to 
my knowledge. 

SHRI BHUPESH GUPTA:    Is there any case 
pending against Mr. Mundra? 

SHRI A. K. SEN: That is for my hon. friend to 
enquire and enlighten the House. But I know of 
one case in which my friend, Mr. Acharya, a 
member of the Communist Party, is defending 
some people connected with one concern of 
which Mr. Mundra happens to be a director. He 
is a member of the English bar and a great friend 
of mine, and he would have given the facts if my 
hon. friend had thought it fit to enquire from 
him. 

SHRI BHUPESH GUPTA: He has not 
become the Law Minister of the land. 

SHRI A.  K.  SEN: Now,    Sir,     the 
next allegation is that my house has 
been   let   out   to   Mr.   Mundra   for 
Rs. 3000 a month.   The allegation was 
made at a time when my wife was 
showing people round the house, who 

had come in answer to advertisements 
put in the papers that the house could 
be let out.   The    allegation    brought 
tears in her eyes.   That was a cruel 
lest    attack    for    anyone    to    make. 
Advertisements were issued    to    the 
Statesman by my wife.    I    think    it 
was about the 8th or 9th of May.   I 
do not remember the exact date be 
cause I was in Delhi    at that time. 
But the house was for being let out. 
Everybody knew in Calcutta that that 
was    my    house.      Enquiries    came 
through the box office and they were 
all from Europeans and a few Japa 
nese firms.   Not one    enquiry    came 
from any Marwari or any other pros 
pective Indian tenant.   My wife was 
arranging for  all  that  and    showing 
----- 1„ ,.„„„,}    As I told you, Sk, o* 

Now,   Sir,   there  were   two  allega-
tions.   The first one is that there is a firm 
called Mundra Brothers and that I happened 
to be a director.   I do not know of any firm 
by that name—my hon. friend may know it.   
And it is a settled question of law that no 
one can be a director of a firm.   One can be 
a partner of a firm; one cannot be a  director 
of a firm.   One can be a director of a limited 
company.   I was only a director of Jessop & 
Co., Ltd., the oldest    engineering    concern    
in India for the last eight months, from 
which post I have resigned after being 
appointed   a  Minister  of   the    Union 
Government,  and  I   do  not  know  of any  
case  pending  against  that company, either 
on behalf of the    Government or on behalf 
of anybody else. That is the only concern of 
which I was a director. 

SHRI    BHUPESH    GUPTA:        Are 

THE  MINISTER FOR  LAW     (SHHI. A. 
K. SEN):  Sir, with your    leave I rise to 
answer     certain     allegations which were 
made against    me personally,   
unfortunately,  by  my     eld friend,  Mr.  
Bhupesh Gupta.   He belongs to the same 
bar as I do and I regret to see he thought it 
fit to attack me and make allegations 
which, in a moment, will be found to be 
absolutely baseless.   I only hope—it is 
only a hope—that the privilege    which is 
extended to us as Members of    this House,  
of  absolute     immunity from action   for   
any   allegation    anyone chooses to make,    
should    make us more responsible in our 
speeches and should induce' in us at least   
an inclination  to     make     due     
enquiries before making them. 

SHRI BHUPESH GUPTA: I think the hon. 
Minister should refute the allegations instead 
of trying to deliver a speech on something 
else. We have been here for five years and we 
know what the privilege of Members is like. 

SHRI A. K. SEN: Well, I think he ought to 
know better still. Anyway, I have risen to 
answer them and it will be  done  in  due 
course. 
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the day these, allegations were made, | 
representatives of two Japanese firms I and one 
German firm were in fact shown round the 
place by my wife, and the house was not let out 
to any one, far less to Mr. Mundra. Those who 
have voted me to Parliament know that a few 
hundred rupees this way or that way have no 
more attraction for me now, because it is well 
known to my hon. friend and to others that I 
had earned much more where I was, and one 
has not to take recourse to this device to make 
a few hundreds rupees more. 

SHRI BHUPESH GUPTA: The trouble 
with those people who make money is that 
they never stop at anything. 

SHRI A. K. SEN: Now, Sir, the hon. 
Member wrote an article in the "New Age" 
before the general elections. 

SHRI BHUPESH GUPTA: I never wrote 
any article. I am the editor of the paper, but 
something appeared. 

SHRI A. K. SEN: I think it came under the 
name of my hon. friend. Let him have some 
patience to hear me. 

SHRI BHUPESH GUPTA: It did not 
appear in my name. 

SHRI A. K. SEN: Anyway the article 
appeared. 

SHRI BHUPESH GUPTA: I take the 
responsibility as editor of the paper for what 
is said of some of the big business in 
Calcutta, but that article never appeared in 
my name. 

SHRI A. K. SEN: Now, Sir, in that article 
before the general elections, attacks came 
naturally on all Congress candidates 
including myself, including a forecast of the 
dismal failure which was awaiting me. 

SHRI BHUPESH GUPTA: But the 
Marwaris were there to back you. 

MR. CHAIRMAN: I must ask to keep 
quiet. 

SHRI BHUPESH GUPTA:    We    do, not 
want a speech of this kind. 

MR. CHAIRMAN: You made the speech 
first. 

SHRI M. GOVINDA REDDY (Mysore):  
You have had your fling. 

SHRI A. K. SEN: The hon. Member is very 
proud of his experience of five years as a 
Member of this House. I am a new one and I 
suggest that a better demonstration of loyalty 
to the traditions of this House might be 
indulged in. 

Now, Sir, in that article it was stated that 
my only qualification was that I happened to 
be the retained counsel' for almost any big 
business firm in Calcutta. I suppose, Sir, 
according to my hon. friend it is a 
disqualification to stand for parliamentary 
election if one is retained counsel for big 
business houses in Calcutta. I suppose in due 
course the hon. Member will bring an 
amendment to the Representation of People 
Act. 

SHRI BHUPESH GUPTA:     I never said   
that    it   was   a   disqualification. All that    I 
said was    we get a little' funky    when    such    
people    become Ministers. 

SHRI A. K. SEN: I suppose in due course 
my hon. friend will bring forward an 
amendment disqualifying Members who 
attain success in their respective professions 
by serving the people in their professional 
capacity. 

SHRI BHUPESH GUPTA: You can 
become a Supreme Court Judge, if you like. 

SHRI A. K. SEN: Now, Sir, when facts are 
pointed out, it sometimes becomes 
unplatable to some and one feels the 
temptation to bite one's own hands for the 
indiscretion in which he has indulged. 

Now, Sir, a little responsibility could have 
induced my hon. friend to make that enquiry, 
which was easily 
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[Shri A. K. Sen.] friends who are common 
friends. There are friends at the bar who are 
members of the Communist Party and still 
are good friends and will remain good 
friends. In fact my hon. friend will still 
remain my good friend in spite of his 
allegations. 

SHRI BHUPESH GUPTA: If we have to 
be friends for many more years the 
beginning should not have been made in this 
manner. 

SHRI A. K. SEN: The beginning was 
unfortunately not made by me. 

SHRI BHUPESH GUPTA: I was dealing 
with the Law Minister and not with my 
friend. 

MR. CHAIRMAN: He is also dealing with 
the editor of the "New Age". 

SHRI A. K. SEN: And I am giving a 
friendly advice, of ascertaining facts more 
carefully. 

MR. CHAIRMAN: That will do, I think. 

SHRI A. K. SEN: I suppose, Sir, that there 
has been some defect in the reception of 
facts so far as my hon. friend is concerned 
and I ascribe to that only the responsibility 
for making these untrue allegations because I 
would hate to think that he had the facts and 
he had distorted them. 

SHRI BHUPESH GUPTA: What about the 
photograph? 

MR. CHAIRMAN: I get photographed; all 
sorts of people come to me, bring a 
photographer with them and get 
photographed. 

SHRI A. K. SEN: Sir, this is the fact. The 
House had not been let out; it is in the 
process of being let out. It was painful for 
me—it was "the cruellest attack—more 
painful for my wife when it was yet to be let 
out. 

Unfortunately, placed as I am in the position 
that I am occupying now, it has to be let out. 
I can assure my hon. friend that it will be let 
out not to Mr. Mundra but to firms of great 
integrity which will pay proper rent for it to 
which I am entitled under the law. 

SHRI H. P. SAKSENA (Uttar Pradesh) : 
But this House has nothing to do with his  
domestic affairs. 

SHRI BHUPESH GUPTA: Sir, I 
would like the ................. 

MR.  CHAIRMAN:  That will do. 

SHRI BHUPESH GUPTA: .... hon. 
Minister to say something about the 
photographs. 

MR. CHAIRMAN: Our discussions 
should take place with dignity, decorum and 
even charity to our opponents and if I find 
that these qualities are lacking, I am sorry 
for the House and for myself. 

SHRI H. V. TRIPATHI   (Uttar Pradesh) :  
Mr.  Chairman,    Sir,    let    me express my 
gratitude to you for giving me an opportunity 
to speak    on the floor of this august House.   I 
do nTlt pretend to be an expert on financial 
matters, nor am I conversant with the 
intricacies    in    which    the    financial 
statements are usually couched, but I would 
ask your permission and indulgence to place 
before the Government a subject on which I 
very keenly feel. I think if the Government 
had taken greater care for,    and    paid  
greater attention to, that subject, that is, the 
agricultural    policy    of this country, 
probably, we would not have come to this pass 
in which such heavy taxation is being 
imposed.   I stand for the development of the 
country and I do not  stand for  any  going  
back  on  it or  for   extending   the  period   of   
this development, but I feel that had the 
agricultural  policy   of  the     Government 
been as adumbrated in the Planning 
Commission Report, had greater stress been 
laid on those factors which were desired to 
supplement the pre- 
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sent industrial development of the country, we 
would not have had the necessity for this 
taxation. 

Let us see what the Government has to say 
regarding the agricultural development and 
how this rise in prices has begn attributed to 
the expansionary factors on account of decline 
in food production. They say, "To some extent 
the growing pressure on prices and balance of 
payments in 1956 was due to the decMne in 
agricultural production." Then they go on and 
say that the foodgrains output had been 
reduced from 68-8 million tons in 1953-54 to 
66-5 million tons in 1954-55 and to 63'4 mil-
lion tons in 1935-56. Among commercial 
crops though they say that there has been 
some rise in jute etc., ultimately they say that 
the overall index of commercial crops 
declined from 120-4 in 1954-55 to 118-7 in 
1955-56. On the other hand, industrial 
production maintained the steady upward 
trend in recent years, the index, with 1951 as 
base, rising to an estimated 132-7 in 1956 as 
against 122-1 in 1955. Having said all these 
they go to explain the expansionary factors 
and say, "as may be expected, the price rise 
has been particularly large in the casjj of 
agricultural commodities   which   registered   
a   decline 
in production   in   1955-56 ..................    The 
increase in prices in 1956 was thus, as much 
the result of the set-back in agricultural 
production in 1955-56 as of the general 
growth of demand in the economy." Later on 
they say, "The exports of items such as raw 
cotton and vegetable oils also declined owing 
to the unforeseen fall in production." 
Ultimately, whether it is rise in prices or 
whether it is the question of not getting any 
assistance in foreign exchange, it is due to the 
decline in food production. That is the point 
which I am trying to lay stress on. The 
maintenance of a reasonable degree of 
stability in prices would depend on the 
increase in the production of essential 
consumer goods like foodgrains and cloth. 
Then, they have said, "The success of the 
Plan, it is apparent, would turn largely on the 
realisation of the targets of 

agricultural production.................  A com 
fortable supply of agricultural com 
modities, therefore, is the first pre 
requisite for the successful implemen 
tation of a growing development pro 
gramme." Having stated all these, 
they say, "As a result of discussions 
held by the Planning Commission 
with State Governments and the Cen 
tral Ministries concerned, the agricul 
tural targets in the Second Plan have 
been raised." But how and in what 
way? The upward revision of agri 
cultural targets does not involve any 
significant increase in financial provi 
sion. They also say, 'The increased 
production will be achieved through 
an intensification of the organisational 
effort to promote better methods of 
cultivation. To this end, the Com 
munity Development Projects and 
National Extension programme will be 
utilised for improving agricultural 
productivity." Now, they are not 
prepared to spend much money and 
the Community Projects and the 
National Extension schemes are the 
organisational basis on which they 
propose to increase the production of 
agricultural commodities. It is here 
that I do not agree with them. The 
Planning Commission has stated in 
very clear terms about the agricul 
tural targets, how they are to be 
achieved and about the organisational 
set-up. In order to achieve those 
targets the Government has to tackle 
the agricultural problem as a national 
problem. No industrial policy which 
may be formulated, howsoever inten 
sive it may be, shall succeed, unless 
it is based on a proper and broad- 
based agricultural policy able to sus 
tain such an intensive development 
on all fronts.   This is what I propose 

.„ to  say  and  this   is  what  I 
12 NOON     .  

wish   to   place   before  you. 
We find that our performance in the 
agricultural  sector falls far  short of 
this theoretical enunciation. 

Now, I wish to give you an idea as to what 
is the position of the agriculturist in this 
country. In 1951, the total agricultural 
population was 249 millions, that is, about 50 
million families, that is, about 70 per cent, of 
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[Shri H.  V. Tripathi.] 
the total population. The land available is T6 
acres per person for the •country as a whole. 
Disparity in landholding is also very high. Less 
than 5 per cent, of the population -cultivate 
more than one-third of the land. Two-thirds of 
the population cultivate less than 16 per cent, of 
the land and 19 per cent, of the people, whose 
profession is agriculture, hold no land at all. So, 
with this perspective, we have to think out as to 
what is to be done. About 48 per cent, of the 
landholders hold only 5 acres of land each. 
Thus the bulk of the agricultural population 
exists on a bare margin of subsistence. Added 
to this are divisions in social structure based on 
caste, creed and religion which stratify society 
in water-tight compartments making 
improvements difficult if not impossible. We 
are also committed to a socialist order of 
society. Now, the policy, besides giving you 
more food, more agricultural commodities is 
also so designed as to achieve the targets that 
we have proposed or put before us as a nation. 
With that end in view, we have, in order to 
achieve the socialist pattern of society, to 
evolve a new social order based on social 
justice. The Planning Commission have laid 
considerable emphasis on the use of co-
operatives— co-operatives in general and also 
cooperative farming. These are the two 
aspects—the organisational aspects—by which 
we could achieve the targets for our foodgrains 
and agricultural products, as well as evolve the 
socialist order, which we wish to have for 
ourselves and which we have put in as our 
target. The Prime Minister also has a number of 
times emphasised in his public speeches in 
Parliament and in the meetings of the National 
Development Council, that reorganisation of 
agriculture on co-operative lines is of vital 
importance. But little has been done in this 
respect. Here, in India the cooperatives do not 
exist in every part of India and wherever they 
exist they do not touch every section of the 
society or even a large    number    of 

peasants. At the same time, they are not 
legally and financially so constituted as to 
serve the purpose for which they have been 
created. So, I visualise the condition that if we 
have to look to the proper development of co-
operatives, especially so far as agriculture is 
concerned, we have to look to Japan or China 
in this connection and I am giving a few facts 
about Japan. 

In Japan, despite the fact that it is one of the 
most highly industrialised countries, 50 per 
cent, of the population lives on agriculture and 
within the last ten years they have been able to 
build up a co-operative structure of which 
they can be proud, and from which any 
country can learn. It depends, in its economy, 
on a capitalist structure of society. (Time bell 
rings.) I am sorry, Sir, I wish I had a little 
more time, if I could crave your indulgence 
for a few minutes more. 

MR. CHAIRMAN: Not few minutes more; 
one or two minutes if you want. 

SHRI H. V. TRIPATHI: It is all right. Thank 
you very much. They have 35,000 primary 
societies of which 13,000 are multi-purpose 
societies and the rest are single purpose 
societies. And these hold crores of rupees at 
their disposal as deposits. This is the case of 
the co-operative farming societies and they 
are able to do it on account of the State's 
participation. 

When we go to China, we find that co-
operative farming is also there. When I talk of 
co-operative farming, I am not on weak 
grounds. I am supported by no less a person 
than Mahatma Gandhi, the Father of the 
Nation. He said, while writing to Shri 
Jamnalal Bajaj, about co-opera> tive farming: 
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The only difference that    we want 
between the Chinese and our methods 
is that it should be a voluntary co 
operation.   And we cannot proceed on 
these lines unless we proceed cautious 
ly.   We can start with    those    lands 
which are available with the Govern 
ment and in which there are no rights 
accrued to the tenants.   We can start 
with those lands and give them over 
to landless agriculturists,    as well as 
small  tenants   and  small  landholders 
who are agreeable to join them.  They 
can get along with it    and    we can 
proceed on these lines.   So far as the 
co-operative   farming   is   concerned— 
both in helping the peasantry in the 
supply of seed, manure, creating irri- 
gational  facilities,  as  well  as  in  co 
operative  farming—we  have  to  pro 
ceed with the same intensity as    we 
are proceeding    with    our    industrial 
development.    And  unless  we   do  so, 
it shall be a    lopsided    development 
and we shall not be able to achieve 
the    results    that    we    desire,     and 
naturally we will have to go in for 
a  taxation policy which will not  be 
to    the    liking    of    the    nation    as   ! 
a whole.   Sir, I thank you.  
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SHRI PURNA CHANDRA SHARMA 
(Assam): Mr. Chairman, Sir, I congratulate 
the Finance Minister on his courage and his 
determination to alleviate the conditions of 
the poor people by working out the Second 
Five Year Plan   which   we   approved   last  
year. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

The Plan for which this Budget has been 
presented—with the estimates for expenditure 
and revenue for the year 1957-58—was 
passed by us and was considered by us a year 
ago, and we are all committed to working out 
this Plan. None in this House wants to go back 
upon the Plan. None wants that it should not 
be worked out; none wants that it should fall 
through or that it should be expanded by 
another year. While in the midstream, the 
Finance Minister cries alarm and wants our 
support, that is, more money. He wants that 
we should help him to go ahead and reach the 
targets fixed in the Plan. We are not going to 
let him down. We want that he must go ahead 
and reach the 
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[Shri Puma Chandra Sharma.] Plan targets 
in the time fixed, according to schedule. 

The only thing is that he wants the 
middle class to sacrifice a little more. 
The middle class, to which I have also 
the honour to belong, has been sacri 
ficing for the cause of this country 
from    time    immemorial. In    the 
struggle for independence it is this middle 
class which suffered most and sacrificed most 
and had the honour to wrest political 
independence for the country. In this fight for 
economic independence, the middle class will 
not fall back. They will have their sacrifices 
made. They are prepared for it and they will 
do it with an ungrudging heart, but then they 
wanted inspiration. In the last struggle for 
independence they were inspired by the great 
Mahatma who, by his example set before 
them, inspired the to do or die. They were 
willing them to sacrifice everything that 
belonged to them in this world and they were 
prepared for all other sacrifices and thus we 
had political independence. Now what set of 
people are inspiring us? Have the present 
Governments inspired the people to undergo 
that sacrifice? Unless the present leaders are 
prepared to suffer, unless that suffering is 
undergone by all of them voluntarily and 
willingly as well as ungrudgingly, this 
economic independence will be difficult to 
achieve. Only the other day I saw in one of the 
Delhi papers that the cost of a Minister in 
India amounted to Rs. 1,30,000. Is it not 
enormous? Was it necessary? We are prepared 
to give them all necessities of life, we are 
prepared to give them all comforts but not the 
luxuries. We cannot inspire the people in the 
country-side to make these sacrifices until 
they see an equal amount of sacrifice or partial 
sacrifice on the part of those who are at the top 
rolling in luxuries at their cost. That is my 
main grievance. I am a common man, I come 
from the middle class and I claim to represent 
their 0ri0vanp.es.    When I say that,  I say 

with all the emphasis that we are prepared to 
make all sacrifices provided we are inspired to 
that extent. We want that inspiration from 
leaders and until we get it,—there may be 
some of us who are prepared for that sacrifice 
but—there will be grievance in the country-
side which will be exploited by undesirable 
people. It is this lack of inspiration which has 
made the Second Plan not as acceptable as it 
should have been or the First Plan as 
successful as we expected. All the Plans 
depend on the cooperation they get from the 
people in the country-side. What do the people 
in the country-side see? The spectacle in the 
country-side is not worth what we have spent 
in the First Plan. No doubt something may 
have been done in some places but is it 
commensurate with the expenditure that we 
had incurred for that Plan? Is the expenditure 
now incurred commensurate with the results 
we have achieved. I feel that the country-
people are looking to the leaders in the 
country to prop them up or to raise them up to 
a better standard of life. No doubt there has 
been a section whose standards have been 
raised but who are those people? Is it the 
common people whose standards have been 
raised. Standards have been raised of those 
who have been put in employment, who have 
been given some service and even there in 
particular services only their standards have 
been raised. We now see a very large number 
of people in the services on seeing whom we 
come to the conclusion that there has been a 
rise in the standard of living in the country. 
What does the lower middle class man think? I 
know a little bit of the peasantry also. Their 
condition has some what improved. It is by an 
artificial price that we have been fixing in the 
country for foodgrains. That is necessary. We 
want this 30 per cent, of the population of 
actual cultivators to have their due share and 
have better standards. They have been rightly 
served in that respect. But what about the 
other 70 per cent., the majority of whom come 
from the middle class and the labourers.    
These people are not 



 

getting the relief they should. My submission, 
therefore, is that we want some example, 
some sort of sacrifice, on the part of those 
who want us to make more sacrifices. 

Now, about food production. I see that there 
are certain irrigation projects taken up. They 
have been taken up regionally, but not 
everywhere in the country. In my State of 
Assam, where we had a failure of crops to the 
extent of not less than 1 million tons of rice 
last year, the loss was due to want of 
irrigation. Owing to drought last year we lost 
a large quantity of paddy for which we have 
had to indent foodgrains from outside and we 
have been approaching the Government of 
India for some food-grains for Assam now 
also. Until we have the irrigation projects 
which are still under survey—until we have 
the irrigation from the river Kopiley without 
depending on the vagaries of nature—we 
cannot be sure of adequate production of rice 
grains in the central part of Assam, which is 
the granary of the whole of that eastern State. 
This Kopiley Valley Project, if and when 
accepted and implemented— will ensure that 
there is no shortage of paddy in any part of 
Assam and rather there will be enough and to 
spare. This project has been under survey for 
the last 3 years and I hope immediate action 
will be taken for implementing this. At the 
same time there is one other irrigation project 
necessary. There is a river called Aie in 
Kamrup district, which, if controlled, will 
enable the cultivators of that area to grow 
more paddy. 

Over and above this, there is one question 
to which I wish to draw attention. There has 
been some tax levied on the Railway fares. I 
submit that it has been excessive and harsh on 
the third class passengers. I would not have 
much objection to raise the tax or fare on the 
first and second class passengers. But even 
then, I think instead of a tax, it should have 
been an increase in the fares since any 
revenue collected from the Railways should 
not be distributed for any 

matter other than the development of 
Railways. It, being collected through the 
Railways, ought not to be appro priated for 
any other purpose. For want of money in the 
Railways there is a transport bottleneck in 
Assam and the traffic remains held up for 
months. There is no Brahmaputra bridge on 
account of which also all the traffic to and 
from Assam is delayed and the State remains 
divided in two parts. Because of this there has 
been no development in Assam and Assam is 
remaining where it was without new 
industries. There are no heavy industries in 
the public sector there. Therefore, if the 
money collected from the Railways is in the 
hands of the Railways that could be utilized 
for the improvement of transport in that 
region for the development of the most 
backward and neglected State in the whole of 
India. 

Furthermore, Sir, there is the question of 
prohibition raised by Raj-kumari. There can 
be no two opinions or there should not be two 
opinions about prohibition. We want that pro-
hibition must be there and must be effective 
also. There may be some people who might 
have been smuggling and may be it is not 
successful to the extent we desired, but it is 
successful in the sense that there are no new 
addicts, once prohibition has been enforced. 
In that sense, it has been successful 
throughout the country. There have been 
thefts and smuggling in regard to other things 
in all parts of the country in spite of the laws. 
In the same way, in the matter of alcohol and 
opium, there too have been smugglers, and 
that can be no argument against the ban. Pro-
hibition must be accelerated and completed 
during the Second Plan period. Thank you. 

MR. DEPUTY CHAIRMAN: From now on 
each Member will speak for ten minutes. We 
have thirteen more speakers and exactly 130 
minutes. 

SHRI S. C. KARAYALAR (Madras) : Mr. 
Deputy Chairman, Sir, the Finance Minister 
has taken great pains t» explain the 
difficulties confronting him 
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[Shri S. C. Karayalar.] in the matter of 
raising resources both internally and 
externally. He has stated further that these 
difficulties have arisen out of the requirements 
of the Second Five Year Plan and these 
difficulties are felt particularly in the field of 
raising foreign exchange resources. Sir, the 
question now arises as to how these 
difficulties can be surmounted or how the 
resources can be raised. Obviously, it is very 
difficult to raise the amount of resources 
required for financing the Plan and the 
question that then arises is how the difficulty 
can be resolved. The only alternative that 
occurs to me—and it has occurred to several 
economists also—is that it is necessary to re-
phase the Plan. When I say that it is necessary 
to re-phase the Plan, I do not suggest that the 
entire Plan should be re-phased. We have 
committed ourselves to a very great extent in 
regard to major projects such as the steel 
projects, heavy machinery, transport, coal and 
such other things. These are all very essential 
for the development of the country and they 
cannot be re-phased. Therefore, all the 
resources that we can command should be 
devoted to the expansion and completion of 
these projects. 

Now, Sir, having said that, I would like to 
suggest that in regard to the other projects in 
which investments will be of a non-productive 
character, the Plan should be completely re-
phase-d and I would even suggest that heavy 
economy should be effected in regard to some 
of those projects. For instance, I would point 
out that in the case of some departments like 
the Railways and others, this cut should apply 
in certain respects. The Railways have 
programmed to spend about Rs. 20 crores for 
building stations on a palatial scale. This 
seems to be a sheer waste of our resources at 
this particular juncture when we are faced 
with very heavy difficulties in raising 
resources and I should suggest that the scheme 
oi building stations, particularly palatial 
stations, snould be drastically cut down, if not 
completely    curtailed.      I    want    to 

emphasise that this Plan should be re-phased 
except in regard to the major projects  which I 
have  specified. 

Now,   I  come  to  the    question  of 
additional taxation proposals.   Sir, the Finance 
Minister has sought to justify the   additional   
taxation  measures   on the ground that our 
taxation revenue ' is    only 8 per cent, of the    
national income of the country whereas in the 
case  of other  countries,  the  taxation revenue 
amounts to as much as 16 to 18  per  cent.    So,  
he tries  to justify additional taxation on the 
ground that there is scope for further taxation 
up to another eight or nine per cent.   Sir, this   
is   a   fallacious   argument.    The percentage  
of taxation   to   the   total national income is 
not a measure of our    taxable    capacity.   It    
is    oversimplification   of   a   taxable   
capacity. Taxable capacity cannot be measured 
in terms of the percentage of national income.    
Sir, there are obvious limits to the taxable 
capacity in a country like   ours.     The   
taxable   capacity   is really composed  of 
several  variables such as the standard    of    
living, pe< capita income, the structure of 
prices in   the   country,   etc.    These  are  the 
various variable factors.    If we take these 
variable factors into consideration,  I  do  not   
think there  is   much scope   for   further   
taxation   beyond 8 per cent, which we are now 
having. I think, Sir, that the taxable capacity 
has   been   already   heavily   strained. Now, if 
you judge by physical standards, namely, the 
distribution of the national income,    per 
capita income, and the standards of living, etc., 
you will see that there is not much to be done 
by way of increase in the tax. It  is only by the 
willingness  of the people   to    make   
sacrifices   for   the future  that the taxable  
capacity can be raised further.   In other words, 
it is the psychological factor that should 
determine the capacity hereafter. 

Now, Sir, I come to the actual taxation 
measures and the basis for such taxation 
measures. Sir, the Taxation Enquiry 
Commission has devoted a good deal of its 
attention to this question of further taxation. It 
has stated 



 

that there are obvious limits to taxation  
revenue   in   our  country. It  has stated   the   
reason  for  the   very   low ratio, viz., the 
meagre living standards of the people, 
reflected in the low per capita  income.   That  
is   one  limiting factor.   Another limiting 
factor is the existence on a large scale of a 
non-monetized    sector    in    the    economy 
which makes it difficult to increase tax receipt; 
and the third limiting factor is the low rate of 
international trade which is another aspect of 
the same characteristic  of our  economy  
which restricts the area of large scale com-
mercial activities which makes it easy to raise 
taxation.    Sir, having regard to all these 
limiting factors, the Taxation Enquiry 
Commission came to the conclusion that the 
best structure that can be adopted for our 
country is a scheme of diversified taxation, 
direct and  indirect,   which  must have  both 
depth and range.   In other words, the 
Commission suggested additional taxation   on  
a  wide   range  of  luxury  or semi-luxury   
products   at   fairly   substantial rates 
accompanied by broad-based taxation of 
articles of mass consumption   at   comparably   
low   rates. This is the scheme which is adumb-
rated  in   the   speech  of  the   Finance 
Minister   in   his   taxation   proposals. Two  
or three years  ago,  this  policy was 
adumbrated in the speech of the Finance 
Minister, namely, there must be  a  definite 
shift  in emphasis from customs  to  excise.    
That  policy  was based   upon  the  
recommendations   of the    Taxation    Enquiry    
Commission. Sir, this shift in emphasis from 
customs   to   excise   will   certainly   give 
stability and resilience to our finances and that 
is the policy which has been adopted  by  the  
Finance   Minister  in his taxation proposals.    
Sir, the taxation   proposals   cover   a   very   
wide range.    They include excise duties on a 
number of subjects, taxation of railway    fares  
and a  scheme of    direct taxation.    I shall not 
take much time over indirect   taxation, 
because   they have   been   already   adverted   
to   by several Members,  except to say that the    
increase    of    duty    on    cement and steel by 
4 and 10 times respectively from the present 
level of duty will   give   a   serious   set-back   
to   the 

schemes of house construction and other 
building construction in the country. Already, 
Sir, there is acute shortage of housing 
accommodation, particularly in urban areas 
and this increment to 4 and 10 times on the 
duty on cement and steel is likely to give a 
serious set-back to the schemes. 

(Time bell rings) 

I shall now deal with direct taxation. The 
direct taxation measures have been largely 
inspired by the report of Professor Kaldor. 
Sir, Prof. Kaldor has given a structure of 
direct taxation which, he says, is an integrated 
structure. He has suggested a wealth tax and a 
reform of the present system of income-tax 
taxation, and an expenditure tax, gift tax and 
other taxes. Sir, he says that wealth tax should 
be complementary to the scheme of income-
tax taxation and other taxation. He 
emphasises that his scheme of direct taxation 
is an integrated structure; its parts cannot be 
separated, one from the other. The whole 
thing must be adopted in full or it must be 
rejected. That is the point which he has 
emphasised. And then, as part of his structure, 
he has emphasised that the tax on income 
should be simplified completely. 

Sir, simplification of the tax structure, 
particularly direct taxation, is absolutely 
essential. He has stated that one principle that 
he would advocate is that fantastically high 
marginal rate in progressive taxation is perni-
cious and self-defeating in character. He has 
suggested simplification of the tax structure—
a single unified tax on companies instead of 
several taxes, and a progressive, tax on 
individuals up to a limit and a flat rate above 
that limit. Sir, this is an integral part of his 
recommendations. Now what has been done is 
that some points hav« been taken; some 
aspects of the scheme of taxation 
recommended by him have been taken, the 
one without relation to the other, and we have 
now a sort of piecemeal reform of the present 
structure deriving soma inspiration from his 
scheme which is an integrated structure.   The 
Finance 
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[Shri S. C. Karayalar.] Minister has not 
sought to give any explanation for this 
piecemeal adoption of the structure 
recommended by Professor Kaldor. The 
structure recommended by him is a very 
intelligent and equitable one and the scheme 
that he has proposed is an integrated one. It 
appeals to me particularly. Instead of adopting 
it as a whole you cannot adopt it piecemeal. It 
is very unfair to the tax-payer and inequitable 
and it is unfair to the Professor also, from 
whom the idea has been borrowed. 

(Time bell rings) 

MR.  DEPUTY CHAIRMAN:      It  is 
time. 

SHRI S. C. KARAYALAR: Sir, I have one 
word to say on the tax on railway fares. The 
levy of a tax on railway fares is done under 
Article 269 of the Constitution. The levy of a 
tax on railway fares actually enhances the 
railway fares. If there is scope for a tax on 
railway fares, then there is scope for increasing 
the railway fares. It is only proper and fair that 
the Railways, in view of their large 
programmes of development, should be 
permitted to maximise their earnings instead of 
our raising revenue by way of taxation of 
railway fares and giving away all the resources 
raised by such taxation to the States. The 
Railways have got to discharge a very heavy 
obligation and so the proceeds of this tax 
should go to augment railway earnings and not 
augment the revenues of the States. I would, 
therefore,-^suggest that this is done by way of 
a surcharge on the railway fares. I would also 
recommend that the tax on Railways or any 
excess levy on railway fares should be 
restricted only to tha higher limit, that is to 
say, to distances beyond the 30-mile limit, and 
I would strongly recommend that it should be 
confined to the upper class fares alone instead 
of to the third class fares. 

With these observations I conclude. 

SHRI AMOLAKH CHAND (Uttar 
Pradesh): Mr. Deputy Chairman, Sir, I rise in 
all humility to congratulate the hon. the 
Finance Minister for presenting a 
straightforward Budget in an enviable manner, 
to bring the ambitious Second Plan within the 
sphere of success. He deserves our 
congratulations for bringing out the whole set 
of Budget papers in Hindi also, which was 
lacking for the last so many years. 

Now, Sir, I am not a financial expert, nor an 
economist, nor involved in business, nor am I 
a capitalist. I have heard so much about the 
common man, and being a common man 
living only on the salary and allowances 
which I get from this House I attempt to speak 
on behalf of the common man. The price 
index of wholesale prices has come 
somewhere near 420, a figure which is 
associated with something not very preferable 
in all circles, and therefore I wish, Sir, that 
this index number is somewhere between 421 
and 423, which would also reflect the salary 
and allowances which are earned by a 
Member of this House. 

SHRI GOPIKRISHNA VIJAIVAR-GIYA 
(Madhya Pradesh): It is only Rs. 400. 

SHRI AMOLAKH CHAND: The salary is 
Rs. 400. You also get Rs. 21 as daily 
allowance. Instead of its being 420, if you 
want to stabilise the price index, let it be 
somewhere between 421 and 423. 

Now, Sir, when there is already the trend 
towards increasing prices and when there are 
these proposals for further taxation the hon. 
the Finance Minister is taking extra 
responsibility to see that the prices do not rise 
and, if the prices do not rise, Sir, certainly he 
has a claim to collect more taxes. Paying of 
taxes does not annoy the common man. What 
the common man wants today is a place to 
live in and sufficient purchasing power to feed 
himself and his dependants; he wants to give 
his children at least primary education and to 
have some 



 

old age relief after he has worked for a 
number of years for the country. Now, Sir, 
what is the position today? If you can keep 
this common man secure from foreign 
invasion, from the unsocial elements which 
are working in the society, he won't grudge 
the taxation which has been proposed by the 
hon. Minister. We have seen that with what 
we had paid the Government had been able to 
achieve the aims of the First Five Year Plan 
with all success and I want to congratulate the 
Government and the people for their co-
operation in making this great achievement 
possible. 

Now, Sir, we have an ambitious Second 
Five Year Plan. The Plan was before the 
House. The Plan was before the people and 
people do understand that if the Government, 
whom they have voted recently to power, 
wants to carry out that, there is no option but 
to bear the burden, which might be inflicted 
by the hon. the Finance Minister. Now, if the 
Finance Minister has to plan and to fulfil the 
demands and targets which are in the Second 
Five Year Plan, from where is the money to 
come? Our goal is to have a socialist pattern 
of society and a socialist Government. Now, 
Sir, how can it be achieved, if the two ends are 
not made to go together? By two ends I mean 
the top and the bottom, that is, the man who 
comes within the higher income group and the 
man who is known as the common man or the 
man who has to pay indirect taxes and not 
direct taxes. Now, Sir, what we find today is 
something which has affected at least me, 
when I have travelled not only in this country 
but in other countries also. Recently, I was in 
Calcutta. I was passing through Chowringhee 
and I saw from near the Firpo hotel people 
getting down from the hotel and beggars 
pestering them for alms, for money, and the 
former insultingly telling them, "Go away, go 
away; we have no money". I was ashamed to 
be a citizen of India where people who could 
put up in such hotels as Firpo's  should  speak 
these 

words to beggars who have to make  their two 
ends meet by begging. 

While the Government is going to do all 
this for the amelioration of the common man 
and to do away with poverty, from where is 
the money to come? I wish the hon. the 
Finance Minister imposed more tax on things 
like motor spirit. I was surprised yesterday, 
when Dr. Mookerjee was speaking on the tax 
on motor spirit and when he was saying that 
probably this was going to affect transport, 
the bus fare. Probably, he was talking of 
olden days when these buses, etc.     were    
run    by    motor    spirit. 

But today we find that all modern transports 
are run by diesel oil and not motor spirit. Who 
consumes this motor spirit on which the hon. 
Minister has only added four annas per 
imperial gallon which costs about Rs. 3-2 ? 
We find people, whether they be Government 
officials, whether they be capitalists, moving 
about in this country in luxurious cars and if 
they can afford to" pay Rs. 3,000 as tax on the 
car why should they not pay an additional four 
annas or, if the hon. Minister agrees, it should 
be about six annas an imperial gallon, for their 
transport? The common man would not 
grudge if taxation is levied on motor spirit, 
diesel oil and other things. 

Now, some members said that this taxation 
on matches might affect the poor. My hon. 
friend the lady Member, Begum Kidwai, 
pointed out that there should be more taxation 
on cigarettes. Sir, I was surprised to hear that 
there are persons in India who consume 
cigarettes worth Rs. 5 a day. What about the 
matches? As far as household affairs are 
concerned, I belong to a family where the 
cooking is done by the females of the house 
and I know that only two match sticks are 
needed in the morning and two in the evening, 
that is, about four match sticks per day. So if 
this nominal tax has been added for matches, I 
do welcome it and I think nobody would 
grudge it. 
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[Shri Amolakh Chand.] 
Sir, the Finance Minister with all his ability 

and all his reputation for what he has done in 
the Commerce Ministry—he has 
revolutionised the whole thing there—has 
taken a great burden upon himself and I want 
to make him aware of the responsibility that he 
has taken upon himself by proposing these 
additional taxes about which we are hearing so 
much. I would not grudge more taxation pro-
vided he looks into all these wasteful 
expenditure which irritates the common man 
and annoys him. It is not these ordinary taxes 
which are going to affect him. He cannot stand 
the talk of waste and extravagance. Sir, I said I 
was talking about the common man but the 
common man is not affected by these. As has 
been rightly pointed out in the explanatory 
note, his monthly expenditure is going to 
increase only by a rupee or a rupee and a half. 
Mr. Chandulal Parikh was good enough to 
give us figures about the income-tax assessees, 
the companies, the corporation tax etc. I am 
not worried about those facts and figures 
because I know who are the persons who can 
pay these taxes and who would not grudge 
them. 

Then there is the increase in the price of 
post cards. I think the hon. Minister would not 
be grudged by the people if he revives the old 
system of Sunday delivery at least once a 
week. I understand that when the postmen 
were doing this extra work on Sundays they 
were getting a rupee per week or Rs. 4 per 
month which added to their income and at the 
same time it was a great convenience to the 
people. Sometimes it happens that a common 
man like me, who would not like to go in for 
these inland letters and envelopes—I am 
accustomed to write only on post cards and I 
would not go in for the luxury of using the 
telephone or the telegraph—has to contact 
some person and if there is a Sunday 
intervening then a difficulty comes up because 
there will be no delivery of mails on Sundays 
and on such occasions I have either to go to a 
telephone or send a telegram.    So, 

I would like the hon. Minister no to reduce the 
price of the post card provided he is prepared 
to persuade the Communications Ministry to 
introduce the Sunday delivery system. I had a 
talk with the hon. Minister for 
Communications, Mr. Raj Bahadur, when he 
was there and I requested him to look into this 
matter and he told me that it would be 
possible for the Government to introduce it 
again provided the price of the post card was 
raised by a pice. Now, the hon. the Finance 
Minister has come to the rescue and I hope he 
would consult the Communications Minister 
and revive this system instead of reducing the 
price of the post card. 

Then there is an increase in the railway fare 
and I think the people would not grudge 
provided you make available accommodation 
for them to travel safely at least. My friends 
are laughing and probably they want me to 
refer to my experience when I was made a 
victim day before yesterday, but I*am not 
going to indulge in it. That might be my 
personal negligence or something of that sort. 
Anyway, coming to this tax on passenger fare, 
when I pay for a seat in a third class 
compartment, is' it not the duty of the 
Government to see that I get my 
accommodation? A few days back I was 
travelling by the Delhi-Ahmeda-bad mail and 
fortunately for me an ex-Minister was also 
travelling in that compartment; two other hon. 
Members of this House and a Deputy Minister 
were also there. When I was moving on the 
platform, really I felt ashamed to see how the 
third class compartments were crowded with 
passengers. Now, if you want to increase the 
fares by taxation, you should also undertake 
the corresponding responsibility of 
ameliorating the condition of those people 
who travel. 

Now, we hear about waste here and there; 
we hear about inefficiency creeping in the 
Administration; we find that the education of 
the country is not up to the standard which the 
common man wants. There are so many 
grievances of the common man. 
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Sir, we are just attempting to change from a 
Police State into a Welfare State, to become a 
Socialist State. The people are prepared to 
bear the taxes, but the Government should 
also bear the responsibilities. But what do we 
find? We find people coming from far-off 
places to the city of Delhi to make known 
their grievances. They, come here, loiter here 
and there, but they get no redress. I would like 
the hon. Minister to look into this matter to 
discourage people coming from far-off places 
to the city of Delhi and pestering officers and 
Ministers. (Time bell rings). I will finish in 
two minutes, Sir. 

Now, there is an old point; I spoke about it 
earlier too, and it is about this Information and 
Broadcasting Ministry—about the licensing of 
the radios. J^ow, we have to raise the standard 
of living of every individual in this country. 
There are two types of sets, 011O known as 
local sets and the other, a!?-world reception 
sets. But there is only one type of licence fee 
of Rs. 15. I tried to make it clear that if the 
Government imposed a Rs. 5 licence fee for 
local sets, that will not only help the people in 
listening to their broadcasts and getting more 
education, but it will also enable the All India 
Radio broadcasts to become more popular. I 
would like to repeat that suggestion. They 
should look into this matter. If they reduce the 
licence fee, it would promote the manufacture 
of local sets and people would like to take 
advantage of it. 

Sir, now there is no time. I had many other 
points to raise, but with these few remarks I 
wish all success to the Finance Minister in his 
new venture and I hope that he will be able to 
guide the finances of the country with vision, 
vigour, efficiency and sympathy and bring 
about economic prosperity to the people of 
this great country and help in the 
establishment of a Socialist State for the good 
of the people where the exploiters will cease 

to exploit and where the people and the 
Government would work together. 

One thing more I want,to say and that is 
about the expenditure tax and the wealth tax. 
In principle, I agree with it. As regards the 
details I would like the Finance Minister to 
keep in view that he should see that anybody 
who has to pay tax should pay it and the 
person who receives it or who deals with it 
should deal with him with sympathy. Now, 
Sir, it is a common understanding with every 
individual that if I have to pay something to 
you, if you talk to me decently, I do not mind 
paying a few annas more. But like an officer, 
if you want to challenge my bona fides at 
every step, I would be feeling irritated to-
wards the Government agency, bringing 
hatred and contempt. 

With these few remarks, I wish godspeed to 
the hon. the Finance Minister and would like 
him to impose more taxes with the condition 
that he fulfils all the commitments which he 
makes in this House. 

SHRI T. J. M. WILSON (Andhra Pradesh): 
Mr. Deputy Chairman, there has been a full 
dress debate on the Budget and practically 
every aspect of the subject has been covered. 
Therefore, I have very little left to say. There 
has been voiced now a good deal of 
disagreement with the taxation proposals, but 
when the Parliament had some time ago 
debated and broadly approved the Second 
Five Year Plan and when the nation also has 
in some measure broadly agreed to our 
planned development generally and 
particularly to the Second Five Year Plan, I 
should have thought we had anticipated and 
we were prepared to accept a Budget of this 
nature. We have also known the 
recommendations of the Taxation Enquiry 
Commission and one would have expected the 
Finance Minister at a time of need like this to 
borrow some of the recommendations of the 
Taxation Enquiry Commission and implement 
them. Whether one agrees or not with the 
proposition that there 



 

[Shri T. J. M. Wilson.] is still taxable 
capacity in India,— the proportion of 
Government revenues to national income 
being only 6-112 per cent, as against 16 to 18 
per cent in some foreign countries—it is 
obvious that the Finance Minister who is 
charged with the task of working out the 
Second Plan should find finances to 
implement the Plan. I, therefore, thought that 
it has been sufficiently realised by the 
Parliament as well as by the people outside 
that the Plan and the implementation of the 
Plan do require the tightening of the belts and 
a certain amount of austerity and suffering. 
And particularly, if the development, that was 
spread over a long, long period in Western 
countries, is to be caught up and achieved in 
our country within a short period, the nation 
should have thought it necessary to make 
tremendous sacrifices without any hope of 
substantial dividends, at least during the first 
two or three plan periods. That would demand 
sacrifice not only from the wealthier section 
but also from the poorer section of the people 
and ultimately, not they, the people of this 
generation, but the future generation, their 
children and children's children would only 
derive the fruits of their labours and suffering. 
I, therefore, say that the additional taxation to 
the extent of about Rs. 93 crores, which is 
levied mainly to convert the deficit of Rs. 33-
12 crores in the revenue budget to a surplus of 
Rs. 44-73 crores and to reduce the overall 
deficit in the revenue and capital budgets 
taken together from Rs. 367-9 crores to Rs. 
275 crores, is a necessary corollary of the Plan 
and the desire to implement the Plan. 

In the preparation of the Budget, the 
Finance Minister has had to bear in mind the 
various conflicting interests and aspects. He 
has to tax the rich and corporations, but 
should not retard the capital formation; he has 
to narrow down the wide gap of deficit 
financing as much as possible by raising new 
taxes, but at the same time keeping down the 
prices; he has to encourage  trade and industry 
but 

has to cut down imports and find the foreign 
exchange resources. And I make bold to say 
that for some years past here is a Budget 
which is at once bold, imaginative, firm and 
clear, with rich and new taxes on wealth and 
expenditure—whatever the detailed working 
of these taxes may be in future. It is also true 
at the same time that there has been placed a 
very heavy burden on the poorer section of the 
people in the shape of taxes on coffee, tea, 
tobacco, match boxes and other things. But I 
dare say even here that the poorest sections of 
the people in the rural areas, I think, are not 
very much taxed and those sections of the 
people who are affected are mostly middle 
classes and the lower middle classes. I must 
say in this connection that the chief factor in 
the rise in the cost of living, which is making 
the life of the common man difficult, is not so 
much these taxes or the possible consequences 
of these taxes, but the rise in the price of 
foodgrains. I have no doubt that if only the 
boldness and imagination that characterised 
the Budget are reflected, to some extent at 
least, in the thinking and in the formulation of 
the policies of the Food Ministry, and if the 
utter confusion that prevails in the Food 
Ministry—in one breath talking of the rise in 
prices as incentive for farmers for production 
and in the same breath talking of their sym-
pathy for the other larger sections of the poor 
people who constitute 70 per cent of the 
population and their halfhearted efforts to 
check the prices—is resolved and the Food 
Ministry make up their mind and formulate a 
clear, bold and firm policy, I am sure that 
inflation that is threatening us will to a large 
extent be halted and our people would accept 
willingly and cheerfully the burdens that are 
placed on them in the larger interests of the 
nation. 

I would not say much on the details of the 
Budget, as I said earlier—on which I may 
have occasions to speak later—but I must now 
repudiate what has been said here the other 
day by a 
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Member who preceded me on prohibition. We 
have more than made up the loss of revenue 
on that account by the levy of sales tax in 
those States where prohibition was 
introduced. And apart from the absolute 
unten-ability of the argument of its scrapping 
due to its widespread violation— which may 
be an argument advanced for scrapping all the 
existing laws in the world today—the 
experience of prohibition in the rural parts of 
India, in the humble homes and with the 
poorer classes is entirely different from the 
experience of some friends who are only in 
touch with the sophisticated classes of the 
urban society. It has not failed and I am sure 
that not only those States where it was 
introduced will go ahead, but other States also 
will introduce it showering peace and security 
and sustenance in the millions of humble 
homes in India. 

I have nothing more to say. I shall only 
conclude by saying that if only the Finance 
Minister keeps an absolutely strict vigilance 
on the price structure—which is likely" to go 
up— I am sure that this Budget will prove not 
only a guarantee but a firm indication of the 
great development that we have undertaken. 

SHRI D. Y. PA WAR (Bombay): Sir, my 
friend Shri Amolakh Chand just now said that 
he supported the increase of tax on petroleum. 
I totally disagree with him on this point. I feel 
that motor car is a great necessity in today's 
work and it is not only a rich man's transport. 

[THE VICE CHAIRMAN (SHRI M. GOVINDA   
REDDY)IN   THE   CHAIR.] 

Sir, I do not wish to deal with those aspects 
of the Budget which have already been dealt 
with by other Members, and would like to 
confine myself to some of the important as-
pects of the life of the youth of our country. 
Sports have always played a very important 
part in the building up of a nation. Sports are 
the medium through which a country pro- 

duces good citizens and develops the qualities 
of leadership, comradeship, team-spirit and a 
spirit of healthy-rivalry, and the attention of 
the Government has to be drawn to the 
importance of encouraging sports in our 
country by giving them adequate financial 
help. Sir, I have been associated with a 
number of educational institutions and I have 
found that sports in these institutions are dete-
riorating. The main causes of deterioration 
have been due to lack of interest in schools, 
colleges and universities as these are the basic 
institutions where our youngsters get proper 
training. The University Grants Commission 
should be requested to consider the 
advisability of curtailing the grants of the 
universities which do not attach sufficient 
importance to sports and similar aspects of 
academic  life. 

Since independence India has made little 
progress in games and sports. The standard of 
Indian sportsmen is still far below World 
Olympic standards and much remains to be 
done to reach these standards. The material is 
there in our country today but it needs training 
and proper coaching. The Government is fully 
alive to this situation and is providing all 
possible help, including financial help, to the 
Indian Olympic Association when sending 
teams abroad, and to the National Federation 
for coaching and training the sportsmen in this 
country. The Kajkumari Amrit Kaur Scheme 
which is fully backed by the Government was 
started only a few years back. Under the 
scheme coaching and training are being 
imparted in various games, and it has 
improved the standard of our sportsmen to 
some extent. But only one institution of this 
type is not considered sufficient in our 
country. Sir, I feel that we should have more 
coaching schemes in our country so that 
others may also get a chance and benefit 
through these institutions. 

Whatever progress has been made in the 
country in the field of sports has been in the 
armed forces and to some extent in the police 
and the railways. 
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[Shri D. Y. Pawar.] The reason for the 
success in the armed forces has been due to 
their interest, discipline, understanding and 
resources. In the armed forces sport forms an 
integral part of military training and it is 
carried on on proper lines. In the police and 
railways they were once having top class 
sportsmen but they are now left with few 
players. Still they are doing much better than 
the universities and schools where interest is 
completely lacking. Colleges and universities 
are the institutions where training on proper 
lines should be imparted to students when 
they are young. 

Sir, due to the partition of the country 
people are mentally worried on account of 
family troubles, rehabilitation and financial 
stringency. Sufficient facilities do not at 
present exist for displaced persons to 
overcome these difficulties. Sir, in our country 
there is a shortage of playgrounds. The cost of 
sports equipment is heavy. Sir, in the United 
Kingdom in 1944, under the Butler Act, they 
acquired big fields around London—I think 
about 4000 acres—for the benefit of the 
young school boys. In the foreign countries 
they give more importance to children than we 
do in our country. A crowded city like New 
York where there is heavy traffic,—in such a 
city the roads are closed for a certain period so 
that the children can play on them. In our 
country no such encouragement and financial 
help are given to sports. 

Sir, at present there are only two stadia of 
the international type in a big country like 
India. In addition, the playgrounds arc not 
sufficient. More attention should be paid to 
this question and these should be built up by 
the State Governments under the Five Year 
Plan. Sir, there is lack of interest due to 
paucity of funds. The Federations are now 
getting grants from the Government through 
the Council of Sports, but the grants are 
inadequate. At present we find that those 
people who are really good sportsmen have no 
job, and if      the 

Government could find jobs by which they 
could be taken up in the various universities, 
colleges and schools, I think we will be doing a 
good turn to them as well as to the students of 
the various schools and colleges. We should 
have more coaching schemes like the Rajkumari 
Amrit Kaur Coaching Scheme. More attention. -
should be paid to bring into the games students 
and other youngsters in villages and small 
towns. Teams of sportsmen should be sent 
abroad to participate in the various tournaments 
or on tours. They will gain experience and 
improve their games by  playing  against  better 
players. 

Arrangements should also be made to 
manufacture all  types of sports goods and 
equipment in the country according to Indian 
standards. Until such time, certain items 
which are not manufactured may be imported 
and exempted from the levy of customs 
duties. At present, certain items which are 
imported are subjected to very heavy .customs 
duties and the common man cannot afford to 
pay a heavy price. The result is that interest in 
the game is lacking. 

Sir, there are many reasons why players in 
our country are not taking part in the various 
games. In the sports world, India is practically 
nowhere. We have made our name only in 
hockey. But you will find that even in that 
game, India does not publish any books. We 
always find foreign hockey rules and other 
literature. Take, for instance, cricket. There is 
a big clique in the Cricket Federation, and 
deserving cricketers who should really get a 
chance do not get it with the result that they 
exhibit a poor show in various countries. A 
player cannot afford to spend money to play 
games or for training and he is always 
financially hit. Arrangement should, therefore, 
be made for affording financial help to them, 
ensuring that such players do not become 
professionals. The cost of equipment and 
sports goods, the cost of training, the cost of 
extra diet while undergoing    training, all 
these 



 

should also be made available by the people 
who organise the sports. 

Once again, 1 would request the Finance 
Minister to levy no customs duty on sports 
goods which are imported from foreign 
countries till such time as India really starts 
producing good material. Talking of cricket, 
Indian bats cost much. I think it varies from 
Rs. 12 to Rs. 35 a bat and it is really not very 
good. Personally, I feel that, once you play 
with a bat, you can play only few matches. 
After that, either the bat cracks or it comes off 
from the handle, with the result that we are 
forced to' purchase foreign bats. Therefore, I 
feel that we should have some sort of a 
competition and allow the import of foreign 
goods. 

SHRI MAHABIR PRASAD (Uttar Pradesh): 
Mr. Vice-Chairman, Sir, the Congress Party is 
committed to taking the State towards a 
Socialist Cooperative Commonwealth. For 
that, it is necessary that we get the support of 
all the people from the country, -whether rich 
or poor or to whatever class they may belong. I 
would, in] •this connection, invite the attention 
of the House to the Election Manifesto of the 
Congress where it is said that "the task of 
taking the country to this goal is a tremendous 
one, for it involves the raising of nearly 400 
millions to freedom and prosperity and 
equality. It can only be accomplished by a 
mighty co-operative effort of the people all 
over the country. In an under-developed 
country, the task of taking the people out of 
the morass of poverty and establish-' ing a 
progressive economy is peculiarly difficult. It 
requires a combined and persistent effort for a 
considerable period"—I would request the 
House to note the words 'for a considerable 
period' and a measure of austerity and 
avoidance of all waste, so that the maximum 
use can be made of the nation's resources in 
productive channels. 

The other day, Shri Bhupesh Gupta read out 
some extracts from the Elec-22 RSD—4 

tion Manifesto and he alleged that the ruling 
party    was    doing    something against its   
pledges    in   the Election Manifesto and read    
out a    sentence from page 29 where it is 
stated that "It  should be  spread out  in  such a 
way as to fall chiefly on those who are in a 
better position to shoulder it." If we look at the 
Budget, we will find that  it neither taxes  the  
rich      too poorly nor taxes the poor heavily. It 
is an evenly    divided Budget where the 
burden falls on every shoulder. If the progress 
of the country     is to   be maintained and if 
the Second      Year Plan is   to   be   
successfully   carried through, the burden has 
to be borne by each and  every one,  may he be 
poor or rich.    With that background, I think, 
every patriotic Indian should welcome    the    
Budget      as    a    bold and     courageous     
one     and  should congratulate the Finance 
Minister   in coming out with such a Budget 
without any hesitation. But when we levy 
some taxes, we have to bear in mind that we 
give in return to the public what we expect 
from them in taxes Why do the public grudge 
these taxes? It  is  because  they  do  not  get    
the amenities or the treatment which they 
expected in a free India.   Take a poor man.   
At every stage, he has to come across some 
difficulty or other. What is the condition of the 
people today? For   getting  every  little  thing  
done, one has to grease the palm of somebody   
or   other.     Government  should see and take 
steps so that this kind of corruption and 
autocratic behaviour on the part of petty 
officers who come in contact with the public, 
could   be eliminated, and the public gets a fair 
deal  and  is  not  put  to   unnecessary 
inconvenience. 

There is another thing to which I would 
like to draw attention and that is about slums. 
Slums exist everywhere—in all big cities, 
small cities, villages, everywhere. In the big 
cities it is a pitiable sight that on the one side 
we see palatial houses, big buildings, and 
nearabout we find people living by the side of 
ganda nullahs in conditions which are 
inhuman and! which are in no way conducive      
to 
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[Shri Mahabir Prasad.] health. In fact, they 
have irritated our Prime Minister, and it is 
good that he is taking personal interest in the 
matter and visiting these areas and trying to 
improve the position. 

What is the common man interested in? He 
is interested in getting cheap food. If he can 
get cheap food and some sort of shelter, he 
does not bother about anything else, I am. 
happy to find that a reserve of Rs. 25 crores is 
sought to^ be created for keeping down the 
prices and for meeting any scarcity   
contingency. 

Another thing which is noticed in our 
country is the poverty of the people who are 
wandering about without any means of 
livelihood. I would request the Finance 
Minister to consider this question and see if 
anything could be done to provide relief to 
such people by instituting old age pensions 
for invalids and those who have no other 
means of income. 

As for the middle classes, whatever they 
get, they spend, and sometimes it is difficult 
for them to make their both ends meet with 
the result that when they retire, they have 
nothing to fall back upon. This is especially 
applicable to private firms where there is no 
provision for provident fund. I would request 
the Finance Minister to see that the provident 
fund scheme is enforced in all the private 
firms as well as in all other places where 
people are employed. 

Another point is that all round we find lack 
of enthusiasm and a feeling of apathy towards 
the Government. Why is it so? We should try 
to-understand it. The first Five Year Plan is 
successful, on paper everything is done, but 
what enthusiasm has it created in the public? I 
find very little. Publicity for the Plan seems to 
be lacking. Even in the areas where 
Community Projects and National Extension 
Service Schemes are being worked out, there 
is very little enthusiasm in the villages. Why? 
It is because the whole Plan is being carried  
out  by  Government  servants 

without trying to take the co-operation of the 
people. If it is done with the co-operation of 
the people, it could be done in a much easier 
way. 

In industries also, there is a lot of wastage. 
If proper attention is paid, I have no doubt that 
production can. go up. In this connection, I 
would like the Finance Minister to consider 
the formation of Productivity Councils in the 
various States and at the Centre. The work of 
these Councils should be to see and plug all 
possible sources of wastage and thus improve-
production in all the industrial concerns. 

Another point which must be considered is 
that people find it very difficult to have access 
to Ministers and place their complaints before 
them. If a Ministry of Complaint and Public 
Relations is established, and people have free 
access to that, it would be a good thing. The 
work of that Ministry should only be to hear 
the complaints of the people, talk about them 
with the other Ministries concerned and try to 
redress their grievances. If this suggestion is 
accepted, probably it will go a long way in 
removing the apathy of the-people towards the 
Government's plans. 

I was listening to the speech delivered by 
Rajkumari Amrit Kaur. It pained me to find 
that the suggestions about the salt tax and the 
scrapping of prohibition should come from a 
person who was regarded to be very close to 
the Father of the Nation and who till the other 
day held the post of a Minister with Cabinet 
rank and from whom better standards of 
public conduct were expected. 

Coming to the postal rates, the-common 
man usually uses the postcard. Now, it is 
sought to increase the price of a post card 
from the present 5 naye paise to 6 naye paise. 
When we switched over from our old system 
of coinage to the decimal system of coinage, 
the price was automatically increased    by 
half a    maya paisa. 
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This means that within the same year we are 
increasing the price again by one naya paisa. 
That means that from the old rates it is an 
increase of 33 per cent. This affects the com-
mon man. What I would suggest is that the 
price of the envelope be raised from the 
present 13 naye paise to 15 naye paise and the 
post card be kept at its present rate of 5 naye 
paise. For calculation purposes also, it will be 
a good thing—5 naye paise for the postcard, 
10 naye paise for the inland letter head and 15 
naye paise for the envelope. 

There is one other matter to which 
1 would like to refer, and that is the increase 
in railway fares. This affects the common 
man. From the villages people have to go 
short distances for their work in the courts, 
etc., to see Government officers in connection 
with their several problems. Students have to 
go for their education up to a distance of 6, 7 
or 8 miles. If we retain this 5 per cent, 
increase in railway fares up to 30 miles, it 
will hit the common man very hard and the 
middle classes the most. So, what I would 
suggest is that the first ten miles be exempted 
from the increased tax and 5 per cent, tax be 
levied from 11 miles to 30 miles. The rest of 
the proposals could be there as they are.    
Thank you. 
2 P.M. 

PANDIT S. S. N. TANKHA (Uttar Pradesh): 
Mr. Vice-Chairman, in order to judge the 
taxation proposals which have been brought 
forward by the Finance Minister, it is 
necessary to bear in our mind the economic 
conditions which prevailed in the country last 
year and as they are prevailing now at the 
present moment. From the review of the 
economic conditions which have been given 
in the White Paper, which was presented by 
the Finance Minister in March last, it is 
encouraging to find that the industrial 
production in the country has increased and 
even if it has not increased, it at least has 
maintained the progress which it was showing 
for some time past.   It is further a matter 

of gratification to find that various articles 
and commodities which were never before 
manufactured in the country are being 
manufactured in the country now. But, Sir, at 
the same time, there are some very alarming 
features of our economic conditions in the 
recent times. We find that our agricultural 
production in the last year has gone down 
from the record figure of 68-8 to 64-8 million 
tons and which, Sir, is a very alarming feature 
indeed. We also find that the price trend of 
almost all commodities is going up very fast. 
Along with this there is another alarming 
aspect namely, that our reserves of foreign 
exchange have been considerably reduced. 
They stand now, we are told, at about £ 450 
or 500 millions. In the light of this state of 
affairs, we have to judge the proposals of the 
Finance Minister regarding taxation. Now, 
Sir, if the House and the country are not 
prepared to accept the Budget proposals, what 
then are the alternatives before us? The one 
alternative is that the Second Five Year Plan 
which we have decided to carry out and 
which the country has accepted to be 
undertaken within a prescribed period should 
either be given up altogether or should be 
delayed for a number of years until we are in 
a better position to fulfil it. The second 
alternative is that we should face the 
privations of the taxation and agree to the 
fulfilment of the Plan as decided upon. The 
Prime Minister has told us that for the future 
betterment of the country and for removing 
the poverty in this country, it is necessary that 
the Plan should be fulfilled within the 
stipulated period. The Finance Minister also 
tells us that the fulfilment of the Plan will 
bring in an era of prosperity in the country, if 
not in the immediate future then certainly for 
the generations yet unborn. As such, Sir, I 
whole-heartedly join in my own humble way 
in this appeal of the Prime Minister and the 
Finance Minister, with a further appeal to the 
country that it should agree to undertake 
privations in order to enable the 
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[Pandit S. S. N. Tankha.] Government to 
fulfil the Plan within the prescribed period. 
Therefore, Sir, considering all these aspects, 
we are now to see as to what particular taxes 
we should or should not agree to. In the main, 
Sir, I agree to the Budget proposals as they 
have been formulated by the Finance Minister 
except for slight modifications here and there 
which I will deal with presently. 

Now, as we all know and as has been 
formulated by the Finance Minister in his 
taxation policy in the White Paper, indirect 
taxation brings in a sizable addition to public 
revenues and it is from this point of view, 
perhaps, that the Finance Minister has chosen 
a large variety of taxable items under this 
category, and I compliment him on his 
ingenuity in finding out ways and means to tax 
everybody and to spare nobody be he the rich, 
the middle class man or the poor. Speaking, 
for myself, Sir, I am a believer more of direct 
than of indirect taxation, but in view of our 
present financial difficulties, as I have stated 
earlier, I agree with these indirect taxation 
proposals and more so because the Finance 
Minister has told us that his objective in 
imposing many of the indirect duties is to 
check the consumption of such commodities 
With a view to enabling greater export of 
those articles so that the country may benefit 
by the foreign exchange that will be derived 
therefrom. As such I entirely agree to the 
enhancement of excise duties on motor spirit, 
coffee, tea, tobacco and sugar. Many of my 
friends here have objected to the imposition of 
duty on tea, coffee and tobacco, but I entirely 
endorse these duties because I consider these 
commodities as non-essential articles for 
human consumption. It should not be 
understood that I lend this support because I 
am not a drinker of tea or coffee and as such I 
support the proposals. I am an addict of tea at 
least if not of coffee and tobacco, but still I am 
definitely of the opinion that it is not an 
essential article of consumption and from this 
point of view, the 

Finance Minister is perfectly justified in 
imposing a higher duty on it. Same, I 
consider, is the position of tobacco. 
Regarding sugar, even though it is now no 
longer a commodity of luxury, as it was at 
one time considered to be, since it has now 
come to be consumed by almost everybody, 
rich or poor, but all the same since we realise 
that if the consumption of sugar is lessened in 
the country, it will be procurable for export 
outside to earn for us large foreign exchange, 
I entirely support this proposal of the Finance 
Minister. 

SHRI H. P. SAKSENA: Our sugar is so 
highly priced that no country in the world 
would agree to purchase it. 

PANDIT S. S. N. TANKHA: As regards the 
raising of duty on other commodities, namely, 
vegetable oil, matches, steel and cement, I 
have some difference of opinion. I consider 
matches to be a commodity which is 
necessary for the poorest of the poor and even 
an increase of one naya paisa or two naye 
paise will hit the poor men very hard. It is said 
by some of my hon. friends that the 
consumption of matches in an ordinary home 
is not very great, but I judge the extent of its 
use from the fact that the Finance Minister 
tells us that by the imposition of this addi-
tional duty he will raise as much as Rs. 6-2 
crores. I take it that the use of matches ip 
every home is not small and since the majority 
of our people are very poor, I have no doubt 
that increase in this tax will hit the poor 
people hard. 

As regards the additional taxation on 
vegetable oil, Sir, the Finance Minister, in a 
paper which we have received from him 
today—effect of new taxes on cost of living—
tells us that the increase of 2 naye paise 
should not increase the price of this oil but 
that it should be absorbed by the producers 
and the trade. Whatever his intentions may be, 
Sir, we have yet to see what the position of 
the trade    in    the    market    wiH be. 
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Speaking personally, I have no doubt in my 
mind that its price will increase in spite of the 
fact that there is such a small amount of 
additional taxation added on to it per lb. And 
this commodity being a very, necessary 
article of food for the low income groups, I 
would plead with the Finance Minister that he 
may not raise this excise duty. 

Then, Sir, coming to cement and steel, my 
greatest fear is that at this time of acute 
shortage of housing accommodation in the 
country, the work of construction of new 
houses and buildings will come to a standstill 
and this will cause very great inconvenience 
to the public at large, and as such I would ask 
the Finance Minister not to raise the duty on 
these articles to the degree he has. 

Coming now to direct taxation, Sir, I have 
been unable to appreciate the reasons which 
the Finance Minister has given regarding the 
lowering of the highest slabs of income-tax. 
He tells us that this has been done with a view 
to preventing leakage and to stop evasion of 
duty and also because he thinks that with this 
high rate of income-tax, incentive to work is 
lost in a man. I do not agree with this point of 
view of his as I believe that man is so greedy 
that he is never satisfied however high his 
income may be and he works for even the 
little amount of profit that he can get out of 
his labour, and it is not a fact that incentive to 
work ceases at any stage. As such I am 
opposed to a lowering of the tax on high slab 
incomes. I welcome the tax on wealth and 
expenditure but, at the same time, I do not see 
why this innovation has been brought about 
when the tax on wealth and expenditure is 
anticipated to bring us only five crores of 
rupees while the lowering of the income-tax 
slab will put us to a loss of about Rs. 7| crores. 
The value of the change, Sir, is lost if there is 
loss of income thereby. If the change can be 
so effected that the tax revenue remains 
almost the same then only will it be all right. 

SHRI J. S. BISHT (Uttar Pradesh): You 
have included Expenditure Tax also? 

PANDIT S. S. N. TANKHA: Yes, with all 
that, the amount of tax income is only five 
crores of rupees. 

Then, Sir, I come to the lowering of the 
minimum taxable limit from Rs. 4,200 to Rs. 
3,000. I do not agree with this proposal 
because it will hit the middle classes very 
adversely. As we know, a man earning Rs. 
250 to Rs. 350 is barely able to maintain his 
family with decency. He has to educate his 
children and he has to dress them well and 
maintain the family properly. In these hard 
days of high prices, it will be almost impos-
sible if any tax is levied on this income  
group. 

(Time bell rings.) 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): The hon. Member's time 
is up. He has already taken fifteen minutes. 

PANDIT S. S. N. TANKHA: Regarding the 
tax imposed on passenger fares, I would 
suggest to the hon. the Finance Minister an 
alternative and that is, instead of this tax on 
passenger fares, the fare of the present First 
Class should be increased. As we know, Sir, 
the present first class fare is same as the old 
second class fare and I see no reason why a 
person who travels in the present first class 
and enjoys all the benefit of the old first 
class should pay only the old second class 
fare rate. I am sure that if the first class fare 
is increased, it will cause no hardship to 
those passengers who travel by that      class. 

(Time bell rings.) 

THE    VICE-CHAIRMAN    (SHRI M. 
GOVINDA   REDDY):    That' will do, Mr. 
Tankha.    We have still a large num-,  ber of 
speakers. 

PANDIT S. S. N. TANKHA: Only one |   
more point, Sir. 
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[Pandit S. S. N. Tankha.] 
I now come to the increase in postal rates. 

Many of my friends have questioned the 
propriety of increasing the postal rates. I have no 
objection to such an increase. I think the increase 
of 1 naya paisa in the case of the post card will 
not matter. Even the poorest man, I think, does 
not use more than one or two post cards in a 
month and as such, he can certainly afford to pay 
one or two naye paise more in a month. As 
regards additional telegraph charges, of course, 
nobody   can  object   to   this   increase. 

With these words, Sir, I support the Budget 
proposals. 
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SHRI J. C. CHATTERJEE (Uttar Pradesh): 
Mr. Vice-Chairman, Sir, I had been to Kanpur 
on the 16th and I was subjected to searching 
questions by a circle of friends" over this 
question of taxation, and naturally my reply to 
them was that we have taken to planning and 
we must bear the burden of the planning so 
that the country's cause may be advanced. 
That was the reply there and it is the correct 
reply too, because planning is a life and death 
question for the nation and we are all pledged 
to fulfil the commitments whatever be the 
cost. That is the position and we who belong 
to the ruling party, the Congress Party in 
Parliament, have pledged to work on a 
socialistic line. The nation therefore must 
observe austerities for a few planning periods. 
That we shall have to undergo. The socialistic 
line means that the burden of taxation must be 
more and more on higher income group and 
less and less on lower income group but heavy 
taxation has been proposed on the lower 
income group as well. This requires to be 
reconsidered. 

There was a controversy in this House over 
the question of prohibition. The Congress 
cannot change this policy unless it is changed 
by the A.I.C.C. But prohibition has caused 
certain sales taxes; we know that quite all 
right but at the same time we know that 
prohibition is not working in the way the 
nation wants or the Congress wants. A lot of 
smuggling and corruption , goes on and secret 
manufacture is carried on. That is also known. 
But if strictness is observed and if it is done 
throughout the nation there may be a great 
result for which the nation is paying much as 
tax. 

Our Budget provides no reduction in 
administrative expenses though there is much 
scope for that. Corruption and its natural 
outcome, is rampant in the country. The 
Community Projects and Development Blocks 
are not helpful to the poor masses because of 
corruption and inefficiency. 

Last Sunday we were sitting in the District 
Committee meeting at Lucknow. An 
important member of the Committee, an 
M.L.A., and an influential person stated to us 
during the course of the talk that he had 
applied for a smokeless oven that was being 
manufactured in the nearby Development 
Block. The Block was only about two miles 
away from the place where he has got his own 
headquarters. For several months he had been 
sending reminders but nothing was done. 
Lastly, he wrote to the Chief Minister and 
then promptly there was a reply that he may 
take one. There is another Block working in 
the District of Lucknow. When I gave my 
rounds amongst the people in that area, there 
was evidence of good sentiments. The people 
were enthusiastic that they would do some-
thing. I am speaking of the happenings of last 
year. But later on I came to know that those 
persons who were so much enthusiastic could 
not get the cattle that was being supplied 
because only rich people could get cattle, for 
in exchange they had to pay something. That 
was the case with seeds and other things also. 

The other point is about agriculture. Much 
effort and energy must be devoted to 
agriculture. That is admitted by all and efforts 
are being made and the method adopted has 
been through co-operatives. This is a thing on 
which we heard two voices the other day from 
two different statesmen from two high 
quarters. Our Prime Minister perhaps from 
"Delhi gave a statement emphasizing the 
importance of co-operatives but almost at the 
same time the Chief Minister of UP. stated 
that co-operatives had failed. The Chief 
Minister of UP. made such a statement last 
year about the Nainital Terai area of UP. After 
that I had been to that area for three days and I 
made enquiries as far as was possible for me 
and I saw that that was a fact because there 
was corruption. There were people who were 
allying with the officials and spoiling the 
whole thing. 

(Time bell rings.) 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA  REDDY) :   One minute more. 

SHRI J. C. CHATTERJEE: Sir, I wanted to 
speak about the refugee problem. That 
problem cannot be dealt with in a minute's 
time. From the Demand for Grants we see that 
the amount required is Rs. 22,50,26,000 out of 
which the amount to be spent on relief is Rs. 
10,27,89,000 and for rehabilitation it is only 
Rs. 6,42,96,000. That is to say, for relief 
roughly about 50 per cent, of the amount "is to 
be spent and for rehabilitation only a little less 
than 30 per cent, is to be spent. But what is 
necessary is rehabilitation, not relief. In this 
regard I wanted to give a definite instance of 
what is happening in a small colony of East 
Bengal refugee women and children at 
Daliganj, Lucknow. (Time bell rings.) I took 
interest in this affair for the last three years and 
all my efforts have been baffled, I can say,  
only due to the official attitude. A lady 
superintendent has been engaged there on a 
high pay with a big staff, but the inmates, 
about 80 families, are on a starving    
condition.    We    made 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : The hon. Member's time is 
up.   Let him conclude. 

SHRI J. C. CHATTERJEE: Let me finish 
this sentence. We saw the Minister of 
Rehabilitation on deputation, the Minister of 
Social Services on deputation and the 
Minister of Industry on deputation. We 
appealed to the higher authorities, but still 
things have not improved there. In this regard 
I have to speak certain specific points, but I 
am sorry that I have no time. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : You can pass it on to the 
Minister. 

SHRI R. P. TAMTA (Uttar Pradesh): Mr. 
Vice-Chairman, the new taxation proposals 
contained in the Budget speech of the Finance 
Minister have caused stir and commotion 
throughout the country and rightly so, as the 
new 

proposals affect the poor and rich alike, 
indirectly or directly, all the people who 
inhabit our country. The Finance Minister has 
placed before us a true picture of the financial 
and economic conditions of the country and its 
immediate needs and requirements. He has 
come forward with his proposals to meet the 
situation boldly and courageously without 
caring for the unpopularity. And for this cour-
ageous step and straightforwardness he 
deserves congratulations, irrespective of the 
fact whether one agrees with him or not. He 
has told us of the position of our foreign 
exchange. The position of the foreign 
exchange is far from satisfactory. Our sterling 
balances-have dwindled down and the reserve 
with the Reserve Bank has also shrunken. 
Besides this, money is needed for defence 
purposes, for which he has rightly placed Rs. 
50 crores. I do not know whether this amount 
of Rs. 50 crores would be sufficient to-equip 
our Defence forces with the modern weapons 
of war. I think it is extremely necessary that 
our Defence forces should have modern 
equipment, so that if and when any exigency 
arises we might meet it. 

Further, he has set apart Rs. 25 crores for 
food subsidy and no one can grudge this 
amount. Again, money is needed for the 
Second Five Year Plan and this year the 
contribution of the-Centre would be about Rs. 
775 crores. The Plan was approved by the 
Parliament last year. The Party in power 
fought elections on the basis of the Plan and 
now when we are here, I think, the country—
the party in power and the Parliament—is 
committed to the Plan. The Plan cannot be 
given up in the midst. It has been said that the 
Plan is too ambitious, but I do not agree with 
those who say it is ambitious. I entirely''agree 
with what the Finance Minister has said in his 
Budget Speech in para. 39, at page 7, that is: 

"To those who regard the Plan as too 
ambitious, I would respectfully submit that 
they should take a good look at the living 
conditions of the bulk of our people.   If 
they would 
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only do this, I am sure they will, along 
with me, be able to see the several 
directions in which the Plan is inadequate. 
In the last few years there has been some 
visible improvement in the standards of 
nutrition and probacy, of clothing. The 
housing conditions and environmental 
hygiene in urban and rural areas of the 
low income groups are deplorable; the 
slums in our cities are a disgrace to any 
society which claims to be considered 
civilised. I am deeply anxious to see that 
the Plan is strengthened in this respect." 

The Finance Minister has spoken of slums 
and has spoken of the low income groups. 
But I would say that there are persons who 
have not even got the slums to live in—no 
land to cultivate. They have practically no 
income. They have no means of livelihood 
and they depend on the mercies of others in 
order that they might find work. Sir, in the 
Welfare State of ours every person, every 
human being who resides here, I think, is 
entitled to have a house of his own to live in. 
Land for those who are landless and work for 
those who want to work to earn a livelihood 
have to be provided. The question is for all 
this. In a Welfare State the duty of the 
Government is great. Government have to 
undertake such measures which might uplift 
the conditions of ' those who are backward. 
So, for all this money is needed. The question 
is, where the money would come from? The 
money could come from either by foreign aid 
or by borrowing or by taxation. As far as 
foreign aid is concerned, it is always 
uncertain. It depends on the sweet will and 
mercy of the other nations. Then, as a self-
respecting nation, we, should not depend 
much on foreign aid. It is true that up to 
March 1956 we have received foreign aid to 
the tune of Rs. 297 crores and in this budget 
year we are hoping to get Rs. 135 crores by 
way of foreign aid. But whether that aid 
would come or not is also a difficult question 
and I personally feel that it is much better for 
us to stand on our own legs than to look for 
foreign aid. 

Now, Sir, coming to borrowing, it is true 
that the Finance Minister has made an appeal 
for small savings and deposits. He has 
introduced the. National Plan Savings 
Certificates and the Treasury Savings Deposit 
Certificates, which, I hope, will attract 
deposits. Sir, the other day our Prime Minister 
had made an appeal for gold and jewellery. It 
looks that there has. been ready response and 
people have started sending jewellery without 
asking for its price. This shows that there is a 
spirit of sacrifice in the country and people are 
prepared to> come forward and to help for a 
good cause. Personally, I would say: why-not 
the Government come forward and consider 
the advisability of nationalising gold. It is true 
that sanctity is attached to the possession of 
gold in our country and gold was regarded as 
the only property which) a woman could call 
her own some' days back. But with the passing 
of the new inheritance and succession, laws, I 
think the consideration that gold is the only 
property of a womaru no longer exists. So, I 
would humbly ask the Government to think 
whether it will be possible for them to nationa-
lise gold. I think that could be done. I suggest a 
limit should be prescribed,. say, 100 or 50 
dollars of gold which-an individual could 
possess in this country without any licence or 
without permit and the quantity of gold in his 
possession beyond that limit' should be taken 
by the Government. And for the gold that is 
taken by the Government, Government should 
pay him the price thereof in interest bearing 
bonds redeemable in thirty or forty years' time 
and income-tax free also. This, I think, will 
bring to the Government sufficient gold and 
they will be able to finance their schemes and 
the Plan also. As far as this deposited gold 
with the Government is concerned, it may also 
save the owner from the wealth tax. Further, 
owners will also be getting income in» the  
shape  of  interest   for   the   gold 
which is at present lying idle with; them. So, 
Sir, I would place this: suggestion before the 
Government. 
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[Shri R. P. Tamta.] 
Then, Sir, coming to the question of 

taxation much has been said about it in the 
House and I do not think I have got sufficient 
time at my disposal to dilate on it. But I 
would respectfully urge upon the 
Government that before taxing they should 
see the actual condition of the people inhabit-
ing the country. They should see whether the 
people, who have to pay besides Central taxes 
and duties various other taxes that have been 
levied by the State Governments, by the 
municipal boards, by the district boards, and 
by the panchayats, can bear further burden of 
taxation. Government should see that in their 
desire to get money from the persons •whom 
they are going to tax, they will not bring 
about the complete collapse of the person 
with the burden of the taxes which they 
propose to levy. Sir, my feeling is that people 
are prepared to pay if they are satisfied that 
the money taken from them is not wasted and 
is used for a good purpose. Personally, Sir, I 
think a feeling is growing in the country that 
the money that is taken by the Government in 
the shape of various taxes, a greater part of it, 
is going to waste. When people see the 
district officers and other officers running 
here and there in cars and jeeps provided by 
the Government, with pomp and show, they 
resent that very much. Our country is a poor 
country and the people like simple living. 
They do not want pomp and show. When 
they see that the money taken from them is 
spent in this way, they resent it. Further, Sir, 
the manner in which the tax is realised causes 
them great hardship and harassment at the 
hands of the officers. I would request the 
Finance Minister to see and to make rules in 
such a way that the whole thing is made so 
simple that there will be left no scope for 
corruption and harassment caused to the 
assess-ees at the hands of the taxing officers. 

Then, Sir, I would like to make one more 
suggestion. I feel that when the Finance 
Minister is asking for sacrifices from the 
people, he may 

also ask for sacrifices on the part of those who 
are Government servants receiving salaries 
more than Rs. 1,000. I would suggest that he 
may consider the advisability of levying a cut 
in their salaries of, say, 10 per cent, or 15 per 
cent. Also, Sir, along with the taxation 
proposals which the Government have 
brought forward, Government must also see 
that the prices of food articles and other 
necessaries of life do not rise beyond the 
means of the people. They should control the 
prices of foodgrains and stop hoarding, and 
for this, if necessary, the requisite   legislation  
may be   passed. 

Sir, as time is short I am not in a position to 
say all that I wanted to say. I would only 
request the Finance Minister to see that the 
prices of food-grains which the common man 
has to purchase do not go up to such an extent 
that he might find it difficult to live in this 
country. 

SHRI SANTOSH KUMAR BASU (West 
Bengal): Sir, I am grateful for this opportunity 
which has been afforded to me to speak on the 
Budget, although I do not claim to be any-
thing more than an amateur in these matters. 

In my observations on the Motion of 
Thanks on the President's Address I tried to 
emphasise that for the survival of our country 
after age-long colonial rule, there can be no 
going back on the execution and implemen-
tation of the Plan. The hon. the Finance 
Minister has brought forward a bold and 
imaginative, almost a revolutionary, Budget in 
fulfilment of the task entrusted to him by the 
nation. The nation is committed to a planned 
development of the economy of the country 
and to the establishment of a socialistic 
pattern of society, not by adopting totalitarian 
methods but in consonance with the require-
ments of a democratic form of government. 
That makes the hon. Minister's task all the 
more difficult and he deserves our fullest 
sympathy and assistance.    Fortunately, Sir, 
there is 
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no question of abandonment of the Plan, and 
no such plea has been advanced from any 
corner of the House. The Plan represents in a 
concrete shape the golden dreams of an 
independent India which we have dreamed 
since our boyhood. I wish the country were 
sufficiently plan-minded to shoulder the 
burden of sacrifices that may be imposed on 
it. But that also casts upon us the reciprocal 
duty of making the burden bearable. Do the 
Budget proposals satisfy that test? 

[MR. DEPUTY CHAIRMAN in the Chair.] 

Sir, I would invite the hon. the Finance 
Minister to approach the formulation of 
Budget proposals from these three points of 
view—successful execution of the Second 
Five Year Plan, with some modifications, if 
unavoidable, only in its present scope and 
extent but not in its period and pace; raising 
of resources, but without hitting the lower 
income groups as far as possible; and, last of 
all, without jeopardising the psychological 
enthusiasm in the country for the successful 
carrying out of the Plan. It is from these three 
points of view that an appraisal of the Budget 
proposals should be made and constructive 
suggestions presented to the hon. Minister. 
Mere negative criticisms are likely to cancel 
each other and cannot contribute to the 
solution of the formidable problem which 
confronts the country today. Obviously, it is 
not possible to enter into any kind of detailed 
discussion or to offer comprehensive 
suggestions in the course of this debate. Only 
broad lines can be indicated for the 
consideration of the hon. the Finance 
Minister. 

Sir, the total outlay under the Second Plan 
was estimated to be Rs. 7,200 crores out of- 
which Rs. 4,800 crores was to be in the public 
sector and Rs. 2,400 crores in the private 
sector. The national income was estimated to 
increase by 25 per cent., that is from Rs. 
10,800 crores in 1955-56 to Rs. 13,480 crores 
in 1960-61. But it should be remembered that 
this 22 RSn—5. 

increase in national income was calculated on 
the basis of prices ruling in 1952-53. If we 
cannot maintain the price level on which the 
estimated rise in national income is based, 
then the Plan will fail to achieve its real pur-
pose. Proposals for indirect 3 P.M. taxation by 
raising excise duties must, therefore, satisfy 
the test that they will not result in any rise i 
nthe prices of essential articles and thereby 
retard the estimated growth in the national 
income which is the central objective of the 
Second Five Year Plan. Now, Sir, I would 
ask, if these indirect taxation proposals result 
in keeping down the estimated targets of 25 
per cent, increase in the national income, why 
not keep down the target itself and reduce the 
cost of the Plan to that extent? Many of these 
taxation proposals may not, in that case, be 
necessary and we save the people from the 
additional burden and also win on the 
psychological front. It is also estimated that 
the rise in national income will be 
accompanied by the provision of additional D 
or 10 million jobs. Undoubtedly, it is an 
exciting, alluring and exhilarating prospect. 
But at the most it is a prospect and the extent 
of its realisation will depend upon many 
factors, such as, training, equipment, foreign 
exchange, raw materials and so on. But the tax 
proposals now mooted for the realisation of 
this prospect are already a stark reality. 
Cannot the target of 9 or 10 million jobs be 
brought down to some extent so as to lower 
the scale of indirect taxation to an appreciable 
extent? 

Similarly, net domestic savings have been 
estimated, in the Second Five Year Plan, to 
increase from Rs. 756 crores in 1955-56 to 
Rs. 1,440 crores in 1960-61, almost double in 
five years. These additional taxation 
proposals are bound to have an adverse effect 
on domestic savings. May I, therefore, repeat 
my question: why not reduce the target to 
some extent to avoid this heavy rise in some 
of the excise duties? 

Sir, admittedly, these Budget proposals  are  
not merely proposals, but 



 

[Shri Santosh Kumar Basu.] also represent 
certain policies which the hon. the Finance 
Minister has sought to introduce for the first 
time in the tax-structure of our country— for 
the scientific rationalisation of the tax-
structure—and to that extent, considerable 
credit is due to him. He has stated that, in 
framing the proposals, his objective was not 
merely one of finding resources for the imme-
diate needs of the Plan, but also to attempt, at 
the same time, a rationalisation of the tax-
structure, so that it can sustain a mounting 
crescendo of developmental effort in the years 
to come. The result has been, to quote his own 
words again, "the policies and proposals I 
have placed before you add up to a varied and 
somewhat formidable bill of fare". Sir, the 
task of raising the resources for the immediate 
needs of the Plan is formidable enough. By 
adding to it the mounting crescendo of future 
years, the hon. Minister has not only achieved' 
the theoretical rationalisation of our tax-
structure but has also sought to engraft on an 
undeveloped and unplanned economy the 
burdens without the blessings of a fully 
developed State. To illustrate what I mean, 
allow me, Sir, to refer again to the hon. 
Minister's own words. Por bringing down the 
exemption limit for tax liability from Rs. 
4,200 crores to Rs. 3,000 crores, two reasons 
have been adduced by him. Firstly, the 
present limit is too high in relation to the 
average level of income in this country, and 
secondly, the Government must be prepared 
from now on to bring into the tax net an 
increase in incomes which will take place in 
those ranges in the coming years. In other 
words, as the average income in this country 
is low, the exemption limit should also be low 
as, otherwise, too many people will escape. 
That, undoubtedly, must be the plea of the 
Exchequer. But it seems to a layman like me 
that this plea exposes its own fallacy when the 
peculiar conditions of the low-income group 
in this country are taken into account. Unlike 
other countries, family needs and 
commitments of the low income group 

are much larger here. The average number of 
children is larger. Other dependents have to 
be maintained. Old parents have to be looked 
after as also minor brothers and sisters. High 
prices have to be faced and consequent debts 
to be incurred. That is the average condition 
in the country which accompanies this 
average income. 

The second reason adduced by the Finance 
Minister is to prepare the ground for the 
future realisation of taxation. If the Plan bears 
fruit, the rise in taxation will be accompanied 
by a rise in incomes and also by family 
planning and lower prices consequent on 
increased production. In future, the tax will be 
on higher incomes. By taxing our lower 
incomes now the ground cannot be prepared 
for taxing higher incomes in the future. 

Now, Sir, having said that, I do not take 
much more of the Council's time, but only 
refer to a few items of proposed increases in 
taxation. So far as railway fares are 
concerned, it has already been stressed that, 
for shorter travels, no increase should be 
effected. As regards postage, post card should 
be exempted from this rise in cost and postage 
of higher value should be taxed higher than at 
present. As regards the increase in excise 
duties, tea and coffee seem to have many 
champions in this House, but the case of 
mustard oil has gone by default. May I say 
that mustard oil is an inevitable article of food 
in Bengal and no Bengalee can cook his food 
without that oil? Further, mustard oil can be a 
veritable source of disease if adulterated and 
beriberi is the most dangerous among those 
diseases. I would, therefore, suggest that 
mustard oil should be exempted from the pro-
posed  increase  in excise duties. 

I would also, in conclusion, say one word 
with regard to the reduction of expenditure in 
Government. It has been suggested that the 
salaries of superior officers should be cut 
down. Well, I cannot put forward such a bold   
proposal,   seeing   that   much   of 
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the developmental schemes in our country has 
to depend upon expert officers who are doing 
their best with honesty and integrity. At the 
same time I should say that when Sardar 
Vallabhbhai Patel introduced several years 
ago a temporary cut in the salaries of the 
higher officers, he had done that in the 
interests of the economy of the country. 
Whether, at this juncture, such a step can be 
taken or not, it is for the hon. the Finance 
Minister and the members of the Cabinet to 
say. 

Sir, please allow me one minute more to say 
one word in defence of those officers to 
whom, I think sufficient justice has not been 
done in the other House, if I may, without 
impertinence, refer to it. It has been said that 
one diplomat purchased a silver dinner 
service, and when he left it was discovered 
that the silver service had started getting rusty. 
It was then discovered it is said, that it was 
made of tin, not of silver and the silver service 
had been removed by the diplomat's wife. I 
shall conclude only by saying that I know at 
least of one diplomat who had borne the 
greatest brunt of inconvenience and 
discomfort in starting a mission in a 
neighbouring not very friendly country. With 
all the discomfort and inconvenience lasting 
for months, advancing large sums of money 
from his own funds because no banking 
facilities for the Mission had yet been 
established, the diplomat and his skeleton staff 
went on discharging their duties and fulfilling 
their task. When one instance about alleged 
lack of integrity on the part of an officer has 
been cited elsewhere, it is only just and proper 
that at least another instance of the opposite 
kind should also be placed before Parliament. 

DR P. J. THOMAS (Kerala;: Mr. Deputy 
Chairman, much criticism has been levelled 
against the taxation proposals, especially the 
commodity taxes. I do not think it is justified, 
unless it be that the extent of inflation is 
exaggerated. Well, during the Second World 
War, I  strongly recommended 

and supported the taxation of necessaries  
because at that time too few goods were being 
chased by too much money.    If  there  is  
inflation,  surely there is justification for heavy 
taxation.    But I am not sure about that for all 
parts of the country. There has indeed been 
some rise in commodity prices.    But in 
countries like France and West Germany there 
have been larger price increases—at any rate in 
some of them—but they do not consider it 
inflation.    As for India, it is true that in some 
parts of the country there   is   perhaps   too   
much   money chasing  too  few   goods,  but  
in  some parts which I know of, I do not think 
it   is  quite   true.    Take  for  instance Kerala, 
Madras, Mysore, Andhra and probably   
Madhya   Pradesh   also.    I happen to know 
them somewhat, and t   do   not   think   that   
there   is   too much  money chasing too few  
goods. As for Kerala, the purchasing power of 
the people has greatly fallen after the war and 
Korean boom. There has bean a large slump in 
the prices of exported    commodities   and   
also   of goods sent to other parts of the coun-
try,  to  the  extent  of  one-half,  even one-
fourth   of   the   old   prices.    The money 
income of Kerala today must be at least Rs.  50  
or  70  crores  less than   what   it   was   
before—probably, the fall is larger.   Similarly, 
in regard to some of the other Southern States, 
there has been no tangible rise in the money   
supply   with   people.     Elsewhere in India, 
apparently, there has been  a  large  rise,  may 
be  in  areas where  much  money  has  been  
spent under the Defence Budget and where big 
dams have been built like Bhakra-Nangal, 
Damodar Valley, etc. In some of these areas, 
investment has greatly increased   and   
naturally   purchasing power has  increased  
also.    There is more money with the people 
because of the rise in wages, salaries and so 
forth.    For    instance,    in    Delhi    on 
account of big building constructions, wages 
and salaries  are much higher than elsewhere, 
especially the southern States.    In Kerala the 
primary school teachers do not get as much as 
the chaprassis get here.    While it is true that   
incomes   and   purchasing  power 
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[Dr. P. J. Thomas] have increased in some 
parts, we have not got collected proper 
statistics of this. We have some kind of figures 
for the total production and national income of 
India; we have also worked out per capita 
incomes, etc. But in a country like India, 
which is a subcontinent, where conditions 
vary, where they are much more divergent 
than all Europe put together, to have only such 
all India figures and averages is rather 
unfortunate. With such kind of figures, we 
cannot properly formulate economic policy. In 
America there are 48 States; some of them are 
as small as our taluqs, and many of them are 
as small as our districts. Yet, they have break-
up figures for every State, regarding each 
item— income, trade etc. With such figures 
worked out carefully, the economic condition 
of each State can be seen and economic 
policies, both Federal and State, worked out. 
Cannot this be done in India? In the case of 
India, the conditions are much more divergent 
than in America. There, California, for 
example, cannot be very much different 
economically from New York, but is this the 
case here, say between Punjab in the North 
and Kerala in the South? It is not so. The flow 
of money has considerably increased in some 
States, and certainly it has  fallen  in  others. 

Now, considering all this, my fear is that 
unless we have such break-up of figures, no 
scientific planning is possible.   As I said, 
some figures are available,  but  these figures 
are not sufficient.     I   know   that   some   
national sample  surveys  have been  made  by 
the   Central   Statistical   Organisation and so 
on, but they are not enough. I     would,     
therefore,     request     the Finance   Minister   
to   see   that   such statistics are collected and 
break-up of figures worked out regarding 
production, trade, income etc.   We must find 
out  in what  regions  investment  has been 
more and in what regions less, because, after 
all, everyone will agree that where the state of 
investment is appreciable, steps should be 
taken to decrease  the  purchasing  power,   and 

where the investment hac; ueen negligible, it 
should be stepped up and purchasing power 
must be increased. I am not making special 
pleading for any particular area. My point is 
that for a sub-continent like India, you can 
have economic planning only on the basis of 
the state of investment, the state of purchasing 
power and also of employment as also the 
income levels in the different areas. One hon. 
Member said that even if employment did not 
increase much, it did not matter. I do not think 
it is quite correct. In Kerala especially we 
have several lakhs of unemployed; some of 
them are young people educated in schools 
and colleges. They are looking for 
employment which they cannot get. They 
have become discontented, with consequences 
that you all know of. Therefore, we cannot 
disregard this. So, for all the States we should 
have figures about the income position and 
also the employment position. On these 
grounds we must re-phase the Plan—intensify 
the projects in some areas and slow them 
down in some other areas, where already 
much money has been spent by the Govern-
ment. This, to my mind, is economically 
essential. I do think that in several areas, 
particularly in Kerala, we require larger 
expenditure. Even if this means increasing the 
size of the Plan in those areas, I do not think 
any harm will be done. I am positive that by 
such a process there would be no serious 
inflationary upsurge, because the conditions 
there are so bad; more money has to be 
injected there. Taking all these things into 
account, we must re-phase the Plan, not slow 
it down. Unless we do this, we will be running 
a grave risk, will be doing an injustice to large 
numbers of people and there may be 
disastrous consequences. 

Then, there is the question of expenditure. 
Certainly, the Plan must be carried out. But 
we must be keen about economics. Are we 
satisfied that in some cases unnecessary waste 
is  not going on? 

A word about the Defence Budget, which 
do you want—a big Plan or a 



 

bigger Defence Budget? If you want a bigger 
Defence Budget and as our distinguished 
friend, Dr. Kunzru, said, if you want to 
modernise the Army, by all means have it, but 
reduce the size of the Plan. You cannot do 
both. Either you can have a big Plan or a 
bigger Defence Budget. This year the 
Defence Budget has gone up by Rs. 50 crores. 
Perhaps, it may expand further. But such a 
race cannot go on. If we want to raise living 
standards urgently, we require a planned 
economy, and we must somehow or other find 
the means of reducing our military needs for 
some time. I do hope that India will be able to 
come to an understanding with her neighbours 
and keep to her peaceful policy. 

There is one other point. We could 
certainly raise much more revenue if only we 
give up some of our ideological taboos. 
Rajkumari Amrit Kaur has said that salt tax is 
a very good tax. I completely agree with her 
on this point. I am sure that if Mahatma 
Gandhi had been alive today, he would have 
agreed on this matter. The conditions at that 
time were different. In view of the conditions 
prevailing today he would have agreed, 
certainly, that salt is an article which may be 
taxed easily. You can get a big amount 
without inflicting much burden. Therefore, 
this ideological taboo must be abandoned. At 
least it should be taken up for investigation. 

This Budget has greatly broadened the 
basis of our tax system. The improvements 
made lately in regard to classification are 
commendable indeed. In fact today if you 
compare our Budget with that of any other 
advanced country of the world, we will not 
stand very low. The Finance Minister and his 
Ministry can take credit for this. As one, who 
once advised this Ministry, I heartily con-
gratulate them on this. 

MR. DEPUTY CHAIRMAN: I am calling 
on the Finance Minister to reply at 3-45. 
There are 3 or 4 more speakers and I would 
like them to take 5 minutes each. 

PROF A. R. WADIA (Nominated): Mr. 
Deputy Chairman, I did not expect to be 
called upon to speak as I thought that the time 
was over. Anyway, after so many speeches, I 
am afraid, there is not much left for me to say 
except that I would like to emphasise one or 
two points. One point is, that we quite 
appreciate the enthusiasm of the Government 
for the Plan and it is true that the country also 
has accepted it. On the other hand we have to 
face the question whether the Plan is for the 
people or the people for the Plan. I would 
undoubtedly say that if we find the Plan too 
costly, beyond our resources, it is the duty of 
the Government to slow down the process 
especially when we find—and that has been 
the general expression of feeling in this 
House—that there has been too much taxation 
of the people who cannot bear taxation. That 
is a very serious matter. 

SHRI N. R. MALKANI (Nominated) : 
Nobody said that it should be slowed down. 

(Interruption.) 

PROF. A. R. WADIA: Many of them have 
said. Anyway there has been a lot of criticism 
of the Budget. Either you have to stick to this 
extraordinary Budget or you have to slow 
down the Plan. You cannot have it both 
ways— that is my point. The success of the 
Plan depends upon the goodwill of the people 
and I don't think it is economically or 
politically wise to expect to gain the goodwill 
of the people by making their lives miserable. 
They really cannot bear the burden, especially 
the poor classes. So far as the higher classes 
are concerned, I think in the previous years 
they have been heavily taxed and it is for 
them to defend themselves. I am not their 
champion. But so far as the poor classes are 
concerned, you have taxed them very heavily 
in this Budget. It seems to me that the duty of 
the Government is to slow down the process. 
The various excise duties add to the cost of 
living of the poor. Even 
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[Prof. A. R. Wadia.] the lower middle 
classes find it extremely hard to balance 
their budget at the end of the month and it is 
much worse in the case of the really poor 
people. 

Now the question arises whether it is not 
possible to increase the resources of the 
Government. There are two directions in 
which I feel that the Government can 
maintain the pressure even at the present 
level provided they have the courage to do 
the needful. I cannot but express my great 
admiration for the courage displayed by 
Rajkumari Amrit Kaur in advocating the 
abolition of prohibition. I think all those 
who are familiar with it know perfectly well 
that prohibition has proved a failure. 

SEVERAL HON. MEMBERS:   Question. 

PROF. A. R. WADIA: You may ques 
tion it, living in, I don't know what 
place, but I come from a place where 
prohibition is supposed to be very 
active and we know that it has proved 
a complete failure. It is loss of good 
money to the people and to the Gov 
ernment and what is worse, it has led 
to the demoralisation of the people of 
Bombay, to the demoralisation of the 
Police................  

SHRIMATI T. NALLAMUTHU 
RAMAMURTI (Madras): In Madras it has 
been a success. 

PROF. A. R. WADIA: I don't know, it is 
for the Madras people to say that. I know 
that people who advocate prohibition are of 
two classes. One class is very sincere but 
they don't know what is happening. The 
other class knows what is happening, but 
they find that prohibition is a very good 
source of income for themselves and 
therefore they don't want its abolition. That 
is the honest truth about it. 

There is another way in which we can 
possibly make our resources meet our 
demands ana that is to reduce expenditure. 
We have all been called jpon  to  tighten) our  
belts.    We  art i 

prepared to do it. I think even the poorest of 
the poor would be prepared to tighten their 
belts provided the Government set them a 
good example in this matter. Recently, even 
the Prime Minister has been criticising the 
ostentatious show of the Ministers and Deputy 
Ministers at the Centre and in the States. 
Where was the necessity for having the 
Ashoka Hotel, in a city like Delhi, in a poor 
country like India, a hotel, the expenditure on 
which is thoroughly unjustified in these days 
when every pie is very valuable. 

AN HON. MEMBER: It is a belated 
discovery. 

PROF. A. R. WADIA: People who planned 
it ought to have known the consequences. It 
was their business. Anyway, when we find 
that money has been wasted, it becomes our 
unfortunate duty to say so openly that the 
money has been wasted. 

There is another direction in which the 
expenditure on the part of Government could 
be reduced and with a little more efficiency 
and honesty on the part of the different 
Departments the revenue can be increased. 
There are so many defects and deficiencies 
pointed out in our audit reports and the 
unfortunate feature is that we don't know what 
action the Government is taking on them. 
There is a sort of trade union feeling even 
among Government officers, I presume, and if 
somebody is found to be wrong, there is 
always a tendency to defend him and to white-
wash the matter. It seems to me that if the 
Government takes courage in both its hands 
and penalises the officers who have been 
found guilty, whatever may be their position, a 
few examples of that type will certainly go 
very far to improve the general tone of our 
services. That is what is really necessary and if 
the general tone is improved, I am sure we 
shall get the return for our money and that will 
be a great gain to our country. 

SHRI P. N. SAPRU (Uttar Pradesh): Mr. 
Deputy Chairman, Sir, I feel th*t 
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one of the incidents of an underdeveloped 
economy is that the incidence of indirect 
taxation in an under-developed country is 
higher than that of direct taxation. In countries 
which have reached a high stage of capitalistic 
development, it is possible to raise revenues in 
a larger degree by direct taxation than in 
countries which have not a sufficient number 
of persons to bear the burdens of direct 
taxation. The Taxation Enquiry Commission 
has given the figures in regard to some of the 
big countries. In U.S. for example 88 per cent, 
of the revenue is derived from direct taxation 
and in U.K. about 55 per cent, and in Japan 
about 70 per cent. Countries which were at 
one time subject to colonial rule and were 
treated as mere producers pf raw material 
without balanced economies cannot make 
rapid advances towards industrialisation and 
more balanced economies without planned 
economies, in the formulation and working of 
which the State must play an ever increasing 
part. 

We cannot help thinking in terms of 
nationalisation and State control. Industrial 
development cannot be left to private 
enterprise as investments under a system of 
undiluted private enterprise will flow into 
channels which will not necessarily benefit 
the community. Private enterprise seeks 
profits and it may not be profitable for it to 
build up heavy industries. Without heavy 
industries, no country can have an industrial 
base which will make further production 
possible. We have to plan in order that future 
industrial development might become 
possible. This, as I see it, is the case for 
planning and for the Budget, much as we 
might dislike some features of it. 

I do not think that the Second Five Year 
Plan is an over-ambitious plan. In fact, I 
would have welcomed a more drastic plan 
which would have made our steel and iron 
production and coal production go up higher 
than it will be at the fend of the Second Five    
Year   Plan.     Even    after   the 

Second Five Year Plan is completed, we shall 
have only a few steel plants and machine tool 
factories and some increase in our coal 
production. I should be, therefore, greatly sorry 
if circumstances were to compel us to cut 
down the size of our Plan. So far, we have 
been relying on deficit financing; but it is clear 
that there are grave dangers in deficit 
financing. The Finance Minister is, therefore, 
right in suggesting a number of corrective 
measures in the fiscal, monetary and foreign 
exchange fields. It is necessary that we should 
take emergent action to increase our food-
grains production which declined from 68-8 
million tons in 1953-54 to 63-4 million tons in 
1956-57. I would have suggested controls. 
Personally my inclination is in favour of the 
imposition of controls, but I dare not suggest 
them because opinion is against controls in this 
country. Our experience of controls has not 
been good in some States. If one's desire is that 
the Five Year Plan should be implemented 
within the period indicated in the Plan and that 
the effort should not be given up in despair, 
one's attitude towards the Budget proposals, 
which undoubtedly impose a staggeringly high 
burden on the taxpayer, cannot be one of 
complete or undiluted criticism. It is, however, 
^n my opinion, essential that in revising our 
additional taxation measures we should place 
the burden fairly and squarely upon those who 
are in a fit position to shoulder the burden. Our 
population is under-nourished and lives in dirty 
hovels. For the lower middle class and even 
the middle classes, with an income of anything 
between Rs. 500 and Rs. 700, life is a misery. 
With rising food prices and cost of living, men 
with fixed incomes find it extremely hard to 
give proper education to their children, supply 
them with nutritive diet or keep them in 
hygienic conditions. Bearing this factor in 
mind and bearing further the fact that our 
working classes have a hard life, I am driven to 
the conclusion that the cumulative effect of the 
taxation proposals, which include a lowering 
of the income-tax limit to Rs.   3,000   and   
taxes   on   tea,   coffee, 
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[Shri P. N. Sapru.] matches, tobacco, sugar 
etc., and the increase in the charge of post 
cards and tax on railway fares, including third 
class fares, may be to increase their cost of 
living. All these taxes may cripple the middle 
classes and the working classes. They may 
indeed lead to an agitation for the revision of 
pay scales which we may not be able to resist 
and ultimately increase the cost of production 
and make us revise our estimate. It must be 
remembered that the Central taxes are not the 
only taxes which these classes have to bear. In 
order to find out what the total increase in the 
cost of living the taxation proposals will 
involve, the State and local taxes paid will also 
have to be taken into consideration. Surely the 
object of the Five Year Plan is to raise living 
standards and not to lower them. It is surely its 
object to raise living standards of the poor and 
unfortunate sections of the community. It is 
easy for us, who live in comparative luxury, 
who have houses and cars and refrigerators to 
sweeten our lives, to preach sacrifice and 
austerity to these classes. We should take a 
more human view of the whole problem. I 
would, therefore, suggest that the Finance 
Minister should revise his Budget proposals so 
far as they affect the poor persons. 

While relief has been given to the richer 
classes and the middle classes— I have read 
the Budget proposals carefully but I cannot go 
into all of them just now—by proposing that 
no surcharge on earned income shall be levied 
where the total income does not exceed Rs. 
7,500 while the total of the income-tax, super-
tax and surcharge has been brought down on 
the existing level of 91-8 per cent, for 
unearned and 77 per cent, for earned incomes, 
the burdens imposed on the lower classes 
whose income-tax level has been reduced 
from Rs. 4,200 to Rs. 3,000 should not be so 
heavy as to create a feeling in this class that 
its problems are not being viewed by us with 
intelligent sympathy for its needs and its 
wellbeing. 

Let me now say a few words about the 
wealth tax and the expenditure tax. The wealth 
tax has been suggested by Prof. Kaldor though 
the high authority of Prof. Pigou is against it. 
The expenditure tax is a new form of taxation 
and it did not meet with the approval of the 
Royal Commission on Taxation in England but 
in principle, I wholeheartedly approve of both 
these taxes. The wealth tax is, as Prof. Kaldor 
points out, a tax on accrual. Why should I 
not—I put it on the broad ground of justice—
pay something to the community out of my 
wealth for the privilege of allowing to hold 
that wealth? I think it is a just tax. The 
incidence of that tax is not high though I would 
have preferred to go a little further. I would 
have boldly suggested a capital levy for 
purposes of financing the Second Five Year 
Plan. I would have made it clear that there 
would be no further capital levies during the 
period of the Five Year Plan but I would have 
suggested a capital levy for that purpose. There 
is the high authority of a liberal statesman, 
Lord Asquith. He suggested a capital levy after 
the first World War for getting over some of 
Britain's financial difficulties. I think that 
would have been a better way >of dealing with 
the problem. One thing that this wealth tax 
would, however do is that it will help us in 
checking evasion of tax. I am also in favour of 
the expenditure tax. The expenditure tax will 
be levied on persons with an income of over 
Rs. 60,000. Surely, we ought to discourage 
ostentatious display of wealth. We should 
discourage heavy expenditure. Of course, 
when that measure comes up for detailed 
consideration, I shall have a few suggestions to 
make for its improvement but with the 
principle of both these taxes, I am in entire 
agreement. 

(Time  bell rings.) 

I have got a lot to say but I will take only a 
minute more. 

Having said this much, Mr. Deputy 
Chairman, and without going into the 
question of prohibition on which it is 
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possible for us to have legitimate differences 
of opinion, I would like to say that some may 
well think that there is little harm in having a 
drink occasionally and it does not do anybody 
any harm. This, however, is a different 
matter. However, I know that there is a deep 
sentiment involved in this matter and, 
therefore, I would not like to talk lightly 
about this question. Having said this, Mr. 
Deputy Chairman, let me say that there is the 
utmost need in this country for economy in 
public expenditure. Not only must there be 
economy in private expenditure but there 
must be economy in public" expenditure as 
well. We find, Sir, that our houses have been 
refurnished. The furniture supplied is of a 
very bad quality. I think the matter needs to 
be looked into. I do not know how much has 
been spent. 

SHRI C. P. PARIKH (Bombay): Houses 
of Parliament also. 

SHRI P. N. SAPRU: My fiat has been 
refurnished. I was given two arm chairs and 
both of them broke the first day or second 
day they arrived. That is the type of work 
which is done by our departments. There are 
many new buildings which are being built 
with luxurious suites and all that. 

SHRI N. R. MALKANI: Our flats are 
over-furnished. I would prefer them without 
any furniture. 

SHRI P. N. SAPRU: Therefore, before we 
preach austerity to the tiller of the soil and 
the worker in the factory, before we preach 
austerity to these people we should practise it 
ourselves. We should set an example in 
austerity. Unless we do that, Mr. Deputy 
Chairman, we will not be able to enthuse the 
people. 

One final word, Sir, and that is about 
defence expenditure. I was rather intrigued 
by an observation which was made by my 
very respect-ad friend, Dr. Kunzru. We 
ought to attach the highest importance to 
defence,   but  I  am  not  in  love  with 

atomic weapons whether in this country or 
any other country. We have been pressing for 
unilateral action in regard to atomic weapons 
and thermonuclear weapons. We should not 
depart from that principle. We should have 
faith in the vitality of the principles we have 
worked for so far. 

That is all, Mr. Deputy Chairman. Time 
will not permit me to speak more. 

MR. DEPUTY CHAIRMAN: Dr. Anup  
Singh?    Just two minutes. 

DR. ANUP SINGH (Punjab): Mr. 
Deputy Chairman, Sir, I would have 
been most reluctant to intervene at 
this late hour except that a sense of 
chivalry and fair-play has prompted 
me to say just one or two words about 
the remarks that Rajkumari Amrit 
Kaur made. I am rather disturbed at 
the line of attack and the tone of my 
friend, Mr. Bhargava, who while 
making some observations said that 
one would expect better public con 
duct from a person of Rajkumari's 
eminence. I hope that he has not used 
these words deliberately but they 
have slipped out of his mouth 
unwittingly, because he is a new 
comer. Sir, the attack has been that 
she has been a very devoted disciple 
of Mahatma Gandhi and she has been 
a member of the Cabinet. That is 
why there has been a good deal of 
attack. From my point of view I 
think it is the other way round. 
Precisely, because she has been a 
great follower of Mahatma Gandhi 
and a member of the Cabinet there 
must have been some very stark and 
compelling reasons to induce her to 
make this suggestion. I commend her 
for her courage and boldness. I am 
not arguing about the merits or the 
demerits of the case but I am argu 
ing for the right of any Member 
of ............  

SHRI N. R. MALKANI: But Gandhiji 
should have been left alone. He should not 
have been brought in. 

DR. ANUP SINGH: I was just going to  say  
that  those  who  attacked  her 
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[Dr. Anup Singh.] have also unnecessarily 
dragged in Mahatma Gandhi. I certainly agree 
with Prof. Malkani that Gandhiji should not 
be so easily dragged in to support each and 
everything, and all jur approaches. I think he 
should be invoiced or his name should be 
mentioned only in some very rare cases. 

SHRI ABHIMANYU RATH (Oris-sa): I 
think the Plan is not for the people but the 
people are for the Plan. 

DR. ANUP SINGH: Sir, that is all I have to 
say about this matter, that we should cultivate 
some more intellectual tolerance, no matter 
what our own feelings and convictions might 
be, and I personally think it would be a bad 
day for the Parliament when we question the 
right of any person here to come out boldly 
and say something which might be very 
provoking. 

Sir, I beg you to give me just one minute. 
About the Budget I would say only one thing. 
Mr. Ashok Mehta in a very brilliant article in 
the 'Statesman' has said that if the Plan is to 
succeed our foreign policy must take the back 
seat. Sir, I cannot subscribe to that view. He 
said we must cut down our international 
commitments. We must be more reticent in 
our criticism. Roving ambassadors should be 
cut down, and all the rest of it. I believe, Sir, 
that whatever we have done in the realm of 
foreign affairs has represented up till now at 
least the inner urges of our people. I do not 
think that we should keep quiet, simply 
because it might possibly bring us a little 
more money from America or a little more 
economic help from any other country. We 
must be prepared to make sacrifices falling 
back on our own resources and I agree with 
all the remarks that have been made to the 
effect that the example should be set by the 
Government first and also by people high-up 
who are privileged. It is not enough to exhort 
people all the time to bear <ne brunt. If we set 
an example I am sure our people are capable 
of supreme   sacrifices.      I   would  make 

only two suggestions, Sir—that formation of 
an economic committee along the lines of the 
one that was set up in Great Britain during the 
first World War and the second World War 
should be seriously considered. I would also 
suggest—and here I am touching upon a very 
controversial subject—that some more serious 
thought should be given to family planning. I 
know it is a question that involves religious 
susceptibilities and social prejudices. But our 
population has been increasing at an alarming 
rate, and unless we face that problem boldly 
and scientifically many of our problems, 
although well conceived and fairly well 
implemented, might be jeopardized. 

Thank you, Sir. 

THE MINISTER FOR FINANCE (SHRI T. T. 
KRISHNAMACHARI) : Mr. Deputy Chairman, 
Sir, action provokes reaction, and if I have 
presented to Parliament a provocative budget I 
cannot escape the consequences of my action. 
I therefore welcome, Sir, the criticism of the 
Budget that has been voiced from different 
sections of this House. I take that criticism in 
good faith, but I am afraid I have to come 
back to the charge that so far my Budget 
proposals still hold the field because no 
alternatives have been suggested, which 
would help us to maintain the tempo of the 
Plan. I am sure my honourable friends in this 
House and those outside must be fairly fed up, 
even within the short time of less than a 
fortnight, with hearing about the Plan, what 
the Plan wants and what the Plan needs and 
why everybody should be asked to make 
sacrifices for the  Plan. 

Honourable friends in this House have 
asked if the Plan is for the people or the 
people for the Plan. I am sure they did so 
merely because for the moment they were 
angry, and there could be no people for the 
Plan in a democratic country. The Plan is for 
the people. Of that there could be no doubt. 
But then they go on to say that people do not 
want the Plan. I have  no  evidence,  Sir,  no    
concrete 
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evidence to prove that the people do not want 
the Plan. So fai as we on this side are 
concerned, we went before the electorate a 
few months back with only one weapon in our 
armoury. We promised the people that by 
means of this Second Five Year Plan we shall 
change the economic structure of this country 
to the extent that will show visible results in 
the standard of living of the common man. 
Well, Sir, it is not the privilege of only certain 
hon. Members to speak of the common man. I 
say, Sir, as a party we have come into 
existence; we continue to exist; we go before 
the electorate and we form the Government 
only for the purpose of doing some little 
service to the common man in this country. If 
hon. Members think they have a better claim, 
no matter to which party they belong, than the 
party which is now entrusted with the 
responsibility, I might say, the electorate has 
given the verdict against them. Sir, I am not in 
a polemical mood. I have no desire to cross 
swords with anybody nor do I want to excite 
any anger against the Plan as such. I am quite 
capable of shouldering the anger, the chagrin 
and the disgust of the people for the Finance 
Minister as such, as a person who is not 
efficient, as a person who has not been able to 
find methods of implementing the Plan, but I 
will be doing a great disservice to my party, to 
the Government in which I am a Member, and 
to the people of this country if by any action 
of mine I shall draw upon the Plan the disgust 
of the people. I hope, Sir, I have not done so, 
because I do maintain that all these cries that 
we have been hearing from all kinds of people, 
from even certain sections of the Press, are 
either because they have not realised the 
importance of the Plan in the future of this 
country or because they want to use the 
present circumstances, circumstances which 
are inevitable, for their own purposes, for the 
purpose of decrying the party in power, for the 
purpose of making that party fail in carrying 
out its pledges to the people and for wrecking 
the Plan. 

Honourable Members might realise that 
there is no use saying that we want the Plan, 
we support the Plan, but we will not give you 
the means to fulfil the Plan. If hon. Members 
feel that these means are not the correct 
means and that there are better means, they 
should say so. It is no use saying, as my hon. 
friend, Mr. Bhupesh Gupta, has said, "well, if 
you want to implement the Plan, you better 
freeze the assets of all foreigners in this 
country, take over their trade, inhibit their 
remittances of dividends and capital and there 
you will fulfil the Plan." My honourable 
friend must be slightly less intelligent than he 
has shown himself to be if he thinks that I am 
going to accept that advice. 

SHRI BHUPESH GUPTA: I know that you 
won't because   .   .   . 

SHRI T. T. KRISHNAMACHARI: My 
honourable friend must hold his soul in 
patience. Right through the one and a half 
hours when he spoke at a high pitch in a 
supersensitive voice which certainly grated on 
the ears of many people, we all kept quiet. 

SHRI BHUPESH GUPTA: No, you 
were ................ 

SHRI T. T. KRISHNAMACHARI: I would 
ask my hon. friend not to interrupt. 

SHRI  BHUPESH  GUPTA:    .   .   . 
whispering .    .    . 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI T. T. KRISHNAMACHARI: He 
must hold his soul in patience. 

SHRI JASPAT ROY KAPOOR (Uttar 
Pradesh): But he does not believe in soul. 

SHRI T. T. KRISHNAMACHARI: It does 
not matter; he has a soul nevertheless. 

Sir, my hon. friend has given us this 
advice, an advice   which   if I    were 
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[Shri T. T. Krishnamachari.] foolish  
enough  to  adopt,   would  just mean that the 
Plan does not exist. 

Now, what is my main difficulty in regard 
to the Plan? May I say, Sir, that my main 
difficulty in regard to the Plan is foreign 
exchange because if I did possess that foreign 
exchange, as the planners themselves have put 
it in dealing with deficit financing, the use of 
that foreign exchange would certainly help to 
inject a little larger dose of deficit financing in 
the country? If I had that foreign exchange 
which is adequate for me to buy food-grains, 
well, Sir, I shall have solved the major 
obstacles before the Plan today. The foreign 
exchange, as I said, is the major obstacle, but 
by itself it is secondary to the question of 
availability of food supplies to the country. 
Sir, I will not minimise the fact that today the 
major preoccupation of Government is the 
shortage of food supplies or a better 
distribution of food supplies. As I have said in 
my speech in the other House, well, 
statistically it seems that we have adequate 
quantities, but there are large pockets which 
do not have enough food supplies and the very 
fact that we are still in a private enterprise 
economy which is completely uncontrolled is 
being taken advantage of by the anti-social 
forces to raise food prices. May I tell my 
honourable friends who speak about inflation, 
who speak about the effects of this indirect 
taxation which I have heaped upon the people 
of this country, may I tell them that the 
planners themselves in the paragraph on 
deficit financing have not altogether ignored 
this fact of the effect of prices on inflation? 
They have said, 'Prices of food and cloth'—
this is on page 86, paragraph 21—'occupy a 
strategic position in the Indian economy, and a 
sharp rise in these prices has to be prevented 
by the use of all available devices. So long as 
these prices can be maintained at reasonable 
levels, the cost of living of the large bulk of 
the population can be kept under control. 
Increases in prices of other commodities'—I 
want the House to mark this—'would 

be a matter of comparative unimportance, 
although any excessive rise in prices anywhere 
in the system does carry the danger of a 
drawing away of resources into low-priority 
uses.' Therefore, Sir, it is a fact that the major 
obstacle that we have today is the question of 
food supplies. But supposing I asked hon. 
Members to forget the Plan—let us scrap the 
Plan; there will be no Plan at all—do hon. 
Members think that in the present 
circumstances the Government could be 
inactive and do nothing at all? Have not we 
got the responsibility to find foodgrains for the 
people? Have we not got to raise resources? 
Have hon. Members, any of them who spoke, 
thought of the fact that as against a short-term 
income of Rs. 52 crores from indirect taxes, 
the Government have committed themselves 
to creat a fund of Rs. 25 crores for the purpose 
of subsidising foodgrains? Supposing as my 
hon. friend Dr. Sapru mentioned today, why 
all this for the common man, abolish it, I shall 
abolish it. But I do not thing I shall be doing 
him injustice if I claim from him a very small 
increase in his cost of living by way of these 
excise duties on articles which are near-luxry 
and then I say, 'I shall set apart a good portion 
of this revenue.' Certainly the quantum that I 
will be getting from the common man will 
only be somewhere between Rs. 25 to Rs. 30 
crores and if out of this I set apart something 
for subsidising foodgrains, am I doing 
something which is unjust? 

Well, Sir, I come back to the need of the 
Plan. In the present circumstances the 
necessity for subsidising foodgrains, for 
spending a little more money on agriculture 
will be an inevitable burden on any 
Government, Plan or no Plan. But still, what 
is the use of a free country, what is the use of 
a Government which is elected by adult 
suffrage, if it does not undertake to move the 
economy from its position of stagnation, an 
economy which is terribly static, and which 
would not by itself move into something 
which    is dynamic?    After all, 
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today our problem is the fact that we have 
investment without savings, investment which 
is credit finance, and it is due to the fact that 
the economy is stagnant, an economy which 
won't move. We have undoubtedly large 
purchasing power in several sectors of our 
economy—hon. friends opposite will deny it 
but it is a fact—a larger percentage of pur-
chasing power in the hands of many people   
who did not have   it   before. 

The fact that our national 4P.M.     
sample survey   has    revealed 

that the proportion of expenditure 
on foodgrains, both in the rural and the urban 
sectors, has changed, indicates a certain 
amount of additional purchasing power. But 
that purchasing power does not come into 
savings, because the saving habit is not there. 
Certainly, not in the sense that we think of it, 
that is, putting it in a bank or buying national 
saving certificates, or lending to Government. 
Are we to change the structure of our 
economy or to keep it over? Sir, the 
predecessor to this Parliament had approved 
of the Plan. It is not a question of an arbitrary 
Prime Minister imposing a Plan on an 
unwilling people. The predecessor of this 
Parliament as it is now constituted had 
approved of the Plan. This House itself had 
approved of the Plan. I remember having 
spoken before this House in September last. 
The country has approved of the Plan. And 
may I ask in all humility. Does it lie in the 
mouth of any hon. Member, who has been 
elected by this country, to say, "No, we do not 
want the Plan; the Plan is for the people; not 
the people for the Plan"? 

SHRI ABHIMANYU RATH: We want the 
Plan, but not   .   .   . 

SHRI T. T. KRISHNAMACHARI: The hon. 
friend would please not interrupt, because I 
cannot understand his interruption and I am 
unable to answer him. Therefore, may I sub-
mit in all humility that when I come before 
this House and the other House,  before    
Parliament    and    the 

people, with these proposals, I am doing so 
not because that I want to exhibit my 
cleverness, not because I borrow freely from 
Mr. Kaldor or from Mr. 'X' or from somebody 
else, or I ignore Mr. Pigou, who, I suppose, 
deserves to be ignored in the economic field, 
or I take certain portions from the Taxation 
Enquiry Commission's Report, or that I 
discard some of them? I have come before the 
House with these proposals because these are 
the minimum proposals that I can at the 
present moment put forward before the House 
which will help us to sustain this Plan, to 
carry it to the next stage forward. 

Sir, various speeches have been made on 
the Plan, but I must give the pride of place to 
my hon. friend, Dr. Kunzru. Well, in one 
sense, I always welcome Dr. Kunzru's 
criticism of Government, because it is an 
objective criticism. I am afraid my hon. 
friend, Dr. Sapru, does not realise though he 
was a Liberal and Dr. Kunzru was a Liberal, 
Dr. Kunzru remains an intelligent Liberal, 
whereas Dr. Sapru is now slowly giving up 
his Liberalism for something less intelligent. 

SHRI P. N. SAPRU: On A point of personal 
explanation, I have not changed in the 
slightest degree the views that I held. I was a 
Liberal or Democratic Socialist then and I 
think that this Liberalism is consistent with 
my present Socialist views. I often used to say 
in the old Council of State all that before and I 
stick to my opinion. I think it is hitting below 
the belt. 

SHRI T. T. KRISHNAMACHARI: I did not 
hear that he is still a Liberal, because Liberals 
are, I think getting .... 

SHRI P. N. SAPRU: What were you in 
1946? 

SHRI T. T. KRISHNAMACHARI: Well, I 
do not propose to bandy words. I suppose I 
was doing some useful service and my hon. 
friend was 
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[Shri T. T. Krishnamachari] not. Anyway, 
to come back to Dr. Kunzru, he has certainly 
raised some questions which have to be 
answered. He went to the fundamentals. I 
think I shall better take the original of his 
speech. He wanted to know the exact cost of 
the Plan. And as the cost of the Plan will be 
increased further on account of the rise in 
prices internally and he said, we must have a 
full idea of the cost of the Plan before we 
consider the measures that are going to be 
adopted. And thereafter he quoted para 38 of 
my speech and then presumed therefrom that 
in view of the fact that both the Planning 
Commission and the Finance Minister are 
doubtful about the availability of funds 
required for carrying out the Plan, for that 
reason, it is necessary to examine carefully the 
scale on which taxation is now being imposed. 
He also wanted to know how this Rs. 450 
crores, that I mentioned in my speech in 
March last, of foreign exchange that is 
available, how it was made up of and what are 
my expectations in regard to the future. Well, 
Sir, I think I should certainly try to answer it 
and in answering him I would like to indicate 
that with all these difficulties we do not want 
to whittle down the Plan. In my speech in 
March last I mentioned the figure of Rs. 450 
crores of foreign exchange that we have been 
assured, that was certainly made up of loans 
from foreign Governments—where the 
expectations might be realised of Rs. 185 
crores grants; Rs. 104 crores undisbursed 
loans of the International Bank; Rs. 73 crores 
export credit for the steel plants; Rs. 78 crores 
loan from the United States banks; Rs. 6 
crores for the Air India International—all of 
which made up about Rs. 447 crores. He asked 
me what are my expectations in regard to the 
future? Well, Sir, those that have been 
promised since then and those that might be 
expected might be expected to be roughly 
about Rs. 550 crores, or a little less, leaving   .   
.   . 

SHRI   SHRIYANS   PRASAD    JAIN 
(Bombay): In addition to this? 

SHRI T. T. KRISHNAMACHARI: In 
addition to this, leaving an unbridged gap of 
Rs. 350 crores or thereabout. And that is really 
my problem today. My problem is that in this 
Plan we shall be needing foreign exchange of 
nearly Rs. 350 to 400 crores. All that has not 
arisen merely because of the Plan. There are 
certain non-Plan schemes which have come in, 
which have raised the need for foreign 
exchange. I am not in a position to say 
precisely what is the cost, what is the amount 
that I have to attribute to the increase in the 
cost of the Plan. It is not possible to give an 
accurate estimate of it, because the costs still 
rice. On the question of steel prices in the 
world, I am told the rise in prices until last 
year was of the order of about six per cent per 
year. I am afraid now it is galloping, going up 
a little more. So, it is very difficult for me to 
give a precise estimate of the foreign exchange 
needs of the Plan now. And on the same basis, 
it is very difficult for me to give a very precise 
estimate of the total amount needed for 
fulfilling the Plan in its present form—subject 
to marginal adjustments. We have said we 
need Rs. 4800 crores and an estimate made by 
the Planning Commission has been of the 
order of say, another Rs. 400 crores—may be 
it will be a little more. But what I did mention 
when I said in my speech about phasing the 
Plan was not cutting down the Plan. It has also 
been freely mentioned in this House and 
elsewhere that we might elongate the Plan. I 
am afraid the Plan is not a piece of India 
rubber. I mean it is not something which is 
there, which has a certain flexibility and I can' 
elongate it. It is composed of various items, 
for which commitments have been entered and 
a postponment is impossible. I mentioned in 
my speech about the core of the Plan. Well, 
Sir, the core is more or less inter-related. If we 
had plans for the steel plants, the coal 
necessary for it has to be raised, and the coal 
necessary for the utilisation of that steel to 
some degree, has to be raised. And we need 
railway development for  the purpose  of  steel  
plants  and 
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for the purpose of moving coal, apart  
from the fact that we need it for the   
purpose of moving the finished goods,   
The very fact that we are pumping in   
more money into country makes pas-  
senger traffic also a big burden on the 
railways, because it is increasing far 
more than the Railways can cope with. 
And in some cases some of our hydro 
electric schemes as well as the plants 
for the steel are integrated with the 
power plants.   That is why I mention 
ed all these   four as being integrated 
and    we    should    pus^i    it    through.   ! 
Somebody   suggested  that  we  should 
put away the  third steel    plant.      I 
would say that it cannot be done be 
cause  we  have  entered  into    comit- 
ments, and the foundations have been 
laid for the coke oven factories, and 
foundations   are   being  laid  for     the 
blast furnace even for the third plant. 
It is a case where we cannot cry halt 
today.   There is another aspect of the 
question  also.      We    are    borrowing 
freely  both  by  deferred  credits   and 
also for our plants, where we could, 
from  friendly  countries  to  help    us. 
We hope to borrow more in the future. 
Even   our  P.L.  480 under  which 
we have imported foodgrains, imposes a 
liability on the credit of this country. So far 
as the future is concerned, I am sorry I 
cannot accept the advice of my hon. friend 
when he says "I will not pay back may 
loans" because I expect more loans to be 
forthcoming. 

The Second Plan is not the end-all of 
everything. The Third Plan is coming and 
the Fourth Plan will come. May be, the 
pressure on foreign exchange will not be so 
great. But nevertheless foreign help will be 
needed and foreign capital will be needed. 
Therefore, I must make arrangements to 
repay my loan. Today I find that the only 
stable commodity on which I can depend in 
order to build up resources for repayment of 
these loans happens to be steel. Our jute 
export might come down. Our tea export 
might not expand. Our textiles might 
contract. We might get additional exports in 
the engineering industries. But the only 
commodity which the world will accept 
from any country in 

the future on a barter basis or cash basis 
would be steel, and the efforts that we are 
making as a Government to borrow from 
abroad are merely based on the fact that we 
feel definitely that we can service these loans 
and we can pay them back because we are 
building the steel plants. So we come back, 
Sir, to the basic core of the Plan. 

Well, you might say "why don't you draw 
up something else?" Yes, it is a matter of 
constant review. Hon. Members have 
mentioned about waste, I am aware of it. 
Waste does occur. Waste occurs in matters in 
which I am myself interested. Well, we start-
ed the three steel plants. In the case of two of 
them, after having started them, we found 
that our commitment in regard to water 
supply was greater because the figures 
furnished to us were not accurate. May be, if 
we had carefully seen, we might have sited 
the plants elsewhere and saved the cost on 
water supply. We might have had a further 
look at the contour of the land or avoided the 
filling up of the canals which we have done 
in the case of Bhilai. We might have chosen a 
more level ground and avoided the need for 
lifting about six million cubic yards of earth 
as we had to do in Rourkela. All these things 
we can do. It is easy to be wise after the 
event. If anyone were to ask me "will you 
take the blame for it?", I will say "I will". But 
I will also say if I had hesitated, if I had to 
wait for the proper land, I would never have 
had a steel plant. The risk is worth it. You 
have to judge the cost by the results, not by 
the initial cost of a few mistakes here and 
there. 

An hon. Member, Prof. Wadia, was saying 
that we were feather-bedding civilians here, 
that officers were corrupt and that there was 
an esprit de corps among the services which 
was perhaps tolerated by Ministers, and 
therefore we did not haul up the offender for 
punishment. May I tell him, Sir, as a person 
who has been in Government for five years,    
that no 
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[Shri T. T. Krishnamachari.] officer will 
take any responsibility-today merely because 
he is afraid, and we suffer today because 
officers are afraid of taking responsibility? 
And a speech from an experienced person like 
Prof. Wadia—I suppose he was formerly a 
Government servant himself—in that tenor is 
going to make it increasingly difficult to make 
officers take responsibility. No nation, Sir, is 
ever built into an industrial nation without 
some risks being taken, without some waste 
occurring, because it is always easy to be wise 
after the event. I have no doubt in my mind 
that if Prof. Wadia has to redo all the irrigation 
projects, he would do it much better because 
he would have known the defects of the plan, 
he would have gained experience from the 
faults of the people who have planned, I have 
no doubt about it at all. I am quite prepared to 
admit that many of these projects do not yield 
the return that you expect from them. It is a 
matter about which I have been concerned. I 
had an evaluation made of all these projects, a 
quick evaluation, but I find from it that even if 
the agriculture programme is carried out in its 
entirety, it will not yield enough to amortize 
the capital expenditure, and in some cases, 
even to pay interest on the capital that we have 
put forward. But that does not mean that we 
should not undertake it. We will do better in 
future. We have done better in some projects 
because we have found the institution, but 
while I agree that waste must be checked at 
every stage, there should be a continuous 
check. It is not a matter of a periodical enquiry. 
It is not a matter of appointment of a 
Parliamentary Committee today and getting its 
report and then scrapping, it. It is a continuous 
process. I do take the admonition of hon. 
Members in regard to waste as a person who is 
in charge of the exchequer of this country. I 
take it very seriously and we will try, Sir, to 
put double checks, an extra plan on waste. 

But then, Sir, there are other factors.   I will 
tell you a non-Plan item. 

My hon. colleague on my right is here—not 
that he is responsible. I was in Calcutta a few 
days back. We have spent more than Rs. 80 
crores on rehabilitation of the East Bengal 
refugees, and we have not rehabilitated any. It 
is certainly a terrific case against Government, 
but it is also a terrific indictment against the 
vagaries of human fortunes. These people who 
have come from East Bengal are in a position 
totally different from those unfortunate people 
who came from West Punjab. We are not in a 
position to rehabilitate them, and one mistake 
that we made was followed by another, and 
today the problem is there in all its grimness, 
an easy plaything for my hon. friends opposite 
who hope that we shall fail again and, 
therefore, that Bengal might become a Kerala. 

SHRI BHUPESH GUPTA: Wonderful 
analysis. 

THE MINISTER FOR REHABILITATION 
AND MINORITY AFFAIRS (SHRI MEHR 
CHAND KHANNA): We shall not fail. 

SHRI T. T. KRISHNAMACHARI: I admit 
the fact that we have failed. I could tell this 
House that we are going to make another 
earnest attempt because we shall not, as my 
hon. friend said, allow Bengal to become a 
Kerala. Therefore, Sir, I heartily welcome the 
criticism from my hon. friend Mr. Sinha from 
Bihar who spoke in a language which I did not 
quite understand—I could follow the gist of it. 
I welcome the spirit in which he offered his 
criticism. We want more of it. After all if he 
thinks that at some time or other he is going to 
take my place, he must speak in a manner in 
which he would like to be spoken to when he 
is here. That is parliamentary responsibility, 
not what my hon. friend Mr. Bhupesh Gupta 
does sometimes, because unfortunately the 
position is, such an amiable person like Mr. 
Bhupesh Gupta just outside the door of the 
House, becomes terrific when he comes over 



 

here. Outside he is a good friend, here he says 
"I must destroy the Congress and all that 
belongs to it". 

SHEI BHUPESH GUPTA: Because it is a 
battle ground of policies 

Shm T. T. KRISHNAMACHARI: 
Therefore, I welcome criticism against this 
Government. I am not in a position 
straightaway to' say the organisation that we 
would establish for the purpose of a 
continuous check. I might mention various 
appurtenances that we have in the Secretariat, 
the Organisation and Methods Division, the 
Economic Unit, etc. But I do find that it is not 
adequate. It has to be more powerful. It has to 
work a little harder than what it does now and 
its ambit should be increased. I will again 
mention to hon. Members, not only here but 
elsewhere, there is nothing to be gained by 
quarrelling with the tools with which we have 
to implement the Plan. The tools with which 
we have to implement the Plan happen to be 
human material. We have to work the 
Plan~with the tools and he is a bad workman 
who complains about his tools. I shall not say, 
Sir, that the people who work with me—my 
colleagues who happen to be permanent Civil 
servants—have let me down. I have worked as 
a Minister for five years and I have not had a 
single instance in which I had to complain 
about any subordinate of mine. If at all there is 
any complaint, undoubtedly, the fault is mine, 
not that of the officer, because I did not give 
him a correct diagnosis. Therefore, I will beg 
of the honourable House, let us not find fault 
with the tools that we require for 
implementing the Plan. After all, the Services 
happen to be part of ourselves. They come 
from the same social strata from which we 
come, good, bad or indifferent. Their faults 
are a reflection of our faults; their virtues are a 
reflection of our virtues. Then, why complain 
of our tools? 

I do not propose to say more about the Plan 
except to say that the phasing 
22 RSD.—6 

does not mean cutting down. Well, there is 
some way by which we can phase the Plan. 
Maybe, there are few things that we want to 
start here and there. We can postpone it. It 
might be that, if I have the foreign exchange 
available, I may not put up a fertiliser plant, 
but may import fertilisers. I may cut down the 
import of fertilisers. I am thinking of 
manufacturing pharmaceuticals. It 5s very 
important because we are importing about Rs. 
16 crores worth of medicine. I may say, "Yes, 
it is very important for me to save, but, 
nevertheless, well let me not think of it, 
because I do'not have the foreign* exchange 
available if I want to put up the plant." I may 
cut down the imports. There are various things 
in which we have to make adjustments. But I 
cannot detail these adjustments because such 
adjustments are made from time to time. 

An hon. Member mentioned about foreign 
exchange and said, "We are paying the 
penalty for his being the Commerce and 
Industry Minister for a period of about 4£ 
years." Well, if it gives him any satisfaction to 
say that, I am no nigger in the woodpile. I 
have no objection to give him that 
satisfaction. I may tell the hon. Member that it 
is not so. During the period of my stewardship 
as Commerce and Industry Minister, I had 
augmented the sterling reserves, even after 
having a fairly liberal programme of more 
than Rs. 1 crore. In fact, you may ask, "Why 
did you not envisage a Plan of this nature, 
when you need more foreign exchange 
resources?" If that is the argument, I accept 
my fault that in 1952-53, I did not think of a 
Plan of this nature, where the foreign 
exchange reserves will still, notwithstanding 
all the help that we get, leave a gap of Rs. 400 
crores. Well, I plead guilty, but to the extent 
that I have administered the Commerce and 
Industry Ministry, the foreign exchange 
position had improved by more than a 
hundred crore and the development was kept 
up right through, because that was a period in 
which  there was  an  enor- 
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development of the private sector. And from 
being a very unpopular person to begin with, I 
had become embarrassingly popular to myself, 
very embarrassingly because everybody said 
that the Commerce and Industry Minister is a 
good man. And it was somewhat of a relief to 
me that on the 1st of September 1956, I 
became unpopular again, because 
unpopularity gives you a certain amount of 
notoriety which popularity never does. But the 
fact really remains that there is no question of 
any deliberate omission on the part of the 
Government. I say, the Commerce and 
Industry Mifiister was doing it; I was doing it, 
most of the other people are doing it. The 
Finance Ministry was helping. The Planning 
Commission had its own share in what was 
finally done. But the question is: whether he 
took a good care of it. But the fact remains 
that a number of non-Plan expenditure has 
come in and that is where I come to the 
particular subject that my hon. friend, Dr. 
Kunzru mentioned, that is, the question of 
defence. 

Well, Sir, various views have been voiced 
here. Quite a number of hon. Members spoke 
about defence. It is queer that there are a very 
few people that speak about it—a very 
important aspect of Government's activities, 
something radically important so far as the 
people of this country are concerned. Even 
then, there are two views. Hon. friends there 
say, "You need not spend any money on 
defence." Well, we have to spend money on 
defence primarily because of certain 
conditions that obtain in a neighbouring 
country. Hon. friends have said that those 
conditions have been created by somebody 
whom we treat as friends. Maybe. But even if 
those conditions are not created, even if a 
neighbouring country is in a state of flux, its 
economy is jeopardised, its politics is 
something which is confusing, even if there is 
a state of unrest in that area, we have to mind 

our defences because a strong neighbour, even 
if he is militarily strong, might carry with him 
certain assurances. Maybe, there are many 
obligations which he has; he may not just do 
any wrong. But a weak neighbour always 
makes it necessary foi us to have a reasonable 
defence. 

I am glad that my friend, Dr. Kunzru did 
caution us against thinking in terms of atomic 
weapons. We can't We can't think in terms of 
entering the arms race. But, nevertheless, we 
have to have a reasonable defence and this is a 
matter which is not lost sight of. The 
particular point which an hon. Member behind 
me raised was the question of aircraft career. 
The answer has been provided. Dr. Katju did 
mention the fact that we proposed to buy an 
aircraft career and we have gone further on it. 
These are matters which legitimately, Sir, 
must be answered by my hon. friend, the 
Minister of Defence. I would like to apologise 
to this House on his behalf that other 
preoccupations prevented him from coming 
and satisfying this House on this particular 
issue. But, at the same time, I would like to 
say that we cannot completely p^ace our cards 
on the table. I am Sure Dr. Kunzru will be the 
first to ask us not to. 

Another point he mentioned was the futility 
of having an aircraft career without 
submarine. There are some technical things 
about which I can say nothing. I think that 
there are-people who think that it is not an 
absolute necessity. But I think that Dr. Kunzru 
is right, but it is a matter which has to be 
thought of. But everything has to be thought 
of in relation to the Plan and the resources that 
we have—the foreign exchange resources and 
the economic situation in our country which 
again hinges on the food problem. Therefore, 
whai we have done, we have done after great 
deliberation. I can assure mj hon. friend, Mr. 
Sinha about it that there is no attempt at 
running a racer. 



 

We cannot. We know it; we cannoi run a race. 
But, still, the equipment that we have, the 
morale of the loreea, have to be kept at a 
certain hign pitch. Therefore, I welcome the 
interest that Dr. Kunzru has shown in regard 
to the amenities that are provided now for the 
Army. 1 am not in a position straightaway to 
say thai we can do all that he has suggested. 
In the matter of schools, he is not satisfied 
with the existing institutions. The Army must 
be reasonably satisfied. 

It is a matter worth while looking into and I 
shall certainly ask my colleague to look into 
the point which he mentioned. I do agree with 
him that the morale of our troops has to be 
maintained, but in this process of cutting 
down salaries and revision of salaries that we 
have indulged in the past, maybe, we have 
created a residue of discontent in a sector of 
public service. Where contentment is para-
mount, these are matters which we look into. I 
am speaking for myself, I will have to give 
this assurance to Dr. Kunzru that whenever a 
Defence Department file came to me, I took 
the Army view in the matter, because I felt 
that the Army could feel that the civilian 
Ministers were not agdinst it. They would like 
to think of their difficulties. I can tell the 
House an instance where somebody in his 
craze for economy thought of cutting down 
the sugar ration of the Jawans and the matter 
passed through a number of officers and 
ultimately came to mo with the approval of 
quite a number of officers, intermediate 
cadres. Well. I had to say, "No. I do not want 
the Jawans to think that the Government can 
save Rs. 10 or 15 lakhs by cutting down the 
sugar ration." I am merely narrating that 
incident to indicate that my bias in regard to 
any matter that comes from the Defence 
Ministry is in favour of the Army, the Air 
Force and the Navy and I will certainly like to 
get any imount and do what I can in regard to 
the points raised by Dr. Kunzru. 

SHRI BHUPESH GUPTA: But you have 
cut down the sugar ration of the 
nation. 

SHRI T. T. KRISHNAMACHARI: T will 
come to that ]ater. But I will give you any 
amount of sugar if your  tongue  can  get   
sugared. 

Sir, having said that, I will now come to the 
specific proposals which have attracted the 
wrath of many hon. Members. Hon. Members 
will forgive me if. I do not take individual 
Member's criticisms in the order of priority or 
in the order in which they have been made. Of 
course, my good friend and ex-colleague, 
Rajkumari, spoke and she did create a certain 
amount of comment. I am very sorry that 
anybody should criticise her for speaking 
freely. Well, I am not in a position to say 
whether what she said was right or wrong, 
because for one thing the fact is that she has 
been a good colleague and she is also far, far 
my senior both as a colleague and as a person 
in the party, but what I would like to say to 
people who are unduly angry is this: We, 
Ministers, are human beings. We started, 
almost like everyone of you, with an 
agitational approach. In fact, when Dr. Sapru 
was in the Council of States in the old days, I 
perhaps was a little enfant terrible in the other 
House trying to make it impossible for the 
Finance Minister of the day to carry on his 
work. He happened to be a man who did not 
possess my colour. Sometimes we feel that we 
are in chains. Do you mean to say that I do not 
know the defects of my Government? Do hon. 
Members think that sometimes, if I speak out 
my mind, I can find no fault with what I 
myself have done? It is like this: We feel we 
are in a cage, and when we are let out, well, 
our wings do not take the direction we want; 
sometimes they take the wrong direction. But 
it does not matter very much. I think she has 
been a good colleague, and I will take 
whatever she said in god part. As regards the 
defects she found in the  organisation,     they  
remain.   She 
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make them better. I hope I will have a little 
more success, but it rests on hope, not on faith. 
So far as the measures that she suggested aje 
concerned, it is true that sentiment and reason 
do not go together, Rationally, we can do a 
number of things. A purely rational Ufice 
Minister in a country like our good friend, 
Russia, would not have all these difficulties. I 
can assure you that with the little experience 
that I possess of human affairs I could build up 
a beautiful structure, where human factors do 
not operate, where none of my decisions will 
be vitiated by being telelogical, because here 
the Plan is vitiated by the fact that it has to 
operate in a democratic atmosphere, in a 
human atmosphere, in a country with a very 
big population, which needs family planning as 
my hon. friend, Dr. Anup Singh, put it. The 
trouble about this is that we have to function in 
the atmosphere in which we have grown. It 
does not need anybody to say that the Father of 
the Nation used to say that we should accept 
the' tenets of the party. After all, the party has 
accepted these tenets. I am not a blue-blooded 
Congressman, but I did fight in 1943 against 
the Central Excise Act where the privilege 
given to the salt maker was denied. I 
embarrassed the Government for a period of 
one week and they conceded it. We did it. Why 
did we do it? You had been taught to do it. We 
had been taught to do it. A sentimental value 
was attached to it and we did it. Therefore, we 
cannot brush that aside. Even in a situation like 
this where every pie has to be saved, even 
when I feel that "my reason is against that 
course, we cannot get away from sentiment. 
Today if we ration the foodgrains that we have, 
I have no doubt in my mind that we shall have 
reserves. But can we do it? Can I go and take 
away the food-grains in every shop and say, "I 
am going to put them in fair price shops"? 
Democratic sentiment will not agree. People 
who are not going to pay any 

taxes complain about taxes. People 
who do not have any wealth complain 
about the wealth tax. People who 
have never spent Rs. 36,000 a year in 
their lives complain of wasteful 
expenditure. People who have no 
jewels complain against the possibili 
ty of income-tax officers going and 
valuing jewels. People who are 
unmarried or widowers like myself 
complain about difficulties to woman. 
Why should people do all this? 
Sentiment. Therefore, I would submit 
to my hon. friend, Rajkumari: The 
moment we shall forget the sentiments 
of the past and develop new senti 
ments for the future, I will make a 
present of her suggestions to the 
country, viz., scrap prohibition and 
introduce the salt tax. Maybe that 
is wise and it is the best thing to do, 
but at present I am not in a position 
to entertain her suggestions because I 
am acting within a particular sector, 
under particular tenets. I will not be 
disloyal to those tenets because for the 
time being I have been asked to carry 
on and implement those tenets. My 
hon. friends, the blue-blooded social 
ists, who probably never heard of 
socialism when I was trying to under 
stand it............... 

SHRI BHUPESH GUPTA: And misquoting 
it. 

SHRI T. T. KRISHNAMACHARI: I still 
maintain I quoted correctly. I had read that 
book long ago, long before my hon. friend 
ever thought of reading it. But anyway, I 
cannot argue with my hon. friend, because the 
trouble about him is that he has got all the 
virtues except two, all the 32 virtues except 
two. He can neither iearn, nor does he know. 
But thj point is this: We have to go back to 
this question of the angle that has been given 
by this Budget. We have followed and 
accepted certain tenets and we say that we will 
achieve the progress of this country, and that 
is why it is my responsibility to give the 
necessary turn to it, and I do claim, Sir, with 
all humility, that this Budget   gives    that    
particular   turn. 
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Hon. Members have spoken about the 
common man. A few people have supported 
the wealth tax, expenditure tax and the 
taxation on companies. You get leading 
articles in papers about the inequities of my 
direct taxation and incidentally to get popular 
support for the inequities of indirect taxation. 
But it is all needed for the reason that we 
have to give a bias towards a principle which 
we, the members of Congress Party, had 
accepted as a cardinal part of our faith. I do 
claim that my direct taxation takes us a step 
forward. It might be harsh, but it cannot be 
helped, because no change has ever occurred 
without an element of harshness about it. 
People do not attune themselves to change—
change in any circumstances in their lives. 
Therefore, we have tried to mitigate the 
effects of the change and confine them to 
very narrow limits. 

I will now come to my direct taxation 
proposals. Well, I thought I would dealt with 
it first. Sir, my hon. friend, Mr. Parikh, has 
criticised my proposals, also objectively, 
lowering the income-tax exemption limit. 
Well, Sir, it is not as if I am unaware of the 
fact that the lowering of the exemption limit 
would be resented. But it has to be done for 
another reason, not because we think that 
these people down below Rs. 4,200 are very 
well off and can pay a larger amount. In fact 
we are not expecting any large amount from 
them because the tax on that slab is 3 naye 
paise per rupee, but it is true that in the past 
we have been raising this question of 
exemption from one point to another. We 
devoted much thought, so much so, beginning 
with Rs. 1,500 we went on to Rs. 4,200 and 
the Taxation Enquiry Commission had 
mentioned this fact in Volume II, on page 
136, paragraph  10 as follows: 

"The. exemption limit was Rs. 2,000 in 
1946-47 and was raised by stages to Rs. 
4,200 in 1953-54." 

I don't think it is correct. It is probably a 
later date—1955-56. They say: 

"We recommend that the exemption limit 
should be Rs. 3,000. It may be argued that 
the lowering of the exemption limit would 
impose considerable administrative stram 
and involve disproportionately large costs 
of collection. We are satisfied that 
administrative considerations are not so 
weighty as to militate against any lowering 
of the exemption limit. In so far as the 
asses-sees in this range are salaried classes, 
their assessment would be relatively easy. 
Even in respect of others, we do not think 
this step would require diversion of staff 
from assessment work on larger cases. 
Besides we consider that it will become 
more and more important for effective 
administration at all levels that a 
considerably larger number of persons 
should be on the list of assessees." 

In attempting this I had tried to mitigate the 
ill-effects of lowering the limit because I had 
raised, against the recommendations made by 
the Taxation Enquiry Commission, the married 
man's allowance from Rs. 1,000 to Rs. 2,000, 
so much so, that no married man will pay a tax 
if his earnings happen to be Rs. 3,000. Even 
though it is a little more, suppose he has Rs. 
3,500, but up to Rs. 3,000 he will not pay. I 
would like to tell the honourable House that on 
that basis Rs. 1200 will be the amount on 
which tax will have to be paid and 1200 
multiplied by 3, it comes to 3600 naye paise 
which means Rs. 36 or Rs. 3 a month. If hon.. 
Members feel that Rs. 3 a month for that 
category will affect a particular class of 
worker, they would also have to remember that 
a very large number of 'people, shop-keepers, 
people who are not in the salaried classes, 
whose income cannot be deducted at source, 
are escaping taxation and this class is likely to 
grow in the future, and as we eliminate the top 
brackets from existence, in course of time, we 
shall have increasingly to depend on this class 
for our tax revenue or alternately give up direct 
taxation and go to indirect taxation.      After  
all  in    the 
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country which has made    planning a 
great success, like Russia, the bulk of 
their tax  comes  from  turn-over  tax. 
Income-tax forms a small part. Savings 
undoubtedly   form    the   larger   part 
but then savings are compulsory and 
I  don't think I have  the courage  at 
any  time  to  get  the  Parliament    to 
agree  to  say  that  the  entire    public 
debt of ours shall be wiped off and no 
interests will be paid thereon.    It is 
not    possible    but   my    friend    Mr. 
Khrushchev has done    it.   Therefore, 
there is a justification for lowering the 
limit to Rs. 3,000 and hon.    Members 
must recognise that in lowering that 
limit to Rs. 3,000, we have also    the 
marginal cases that get the advantage. 
It is not as if, if the rate of tax, the tax 
exemption is   Rs.  2,000   and we   had 
lowered the limit    to Rs. 3,000,    the 
effect on the tax-payer would be much 
more than what I have done by means 
of raising the married man's allowance 
by  Rs.   1,000.   In  fact there I  would 
like to do a little more for this class 
by way of allowances.    My only diffi 
culty is my resources at the moment. 
I would much    rather stick to    this 
figure and give allowances to married 
people, people with children,    rather 
than keep the exemption limit    at a 
high   figure.      Somebody     mentioned 
that it should be Rs. 6,000 or Rs. 8,000. 
Then you will have no direct taxes at 
all and people who  speak  about the 
proportion ..............  

SHRI R. P. N. SINHA (Bihar): Will it not 
encourage further growth of population? 

SHRI T. T„ KRISHNAMACHARI: There 
is an element of priorities even in the matter 
of discussion. We are discussing something 
very big. Family planning is undoubtedly a 
part of the Plan but I think my hon. friend 
would forgive me if I say that at the present 
moment I think this prospect of their 
increasing the number by way of increasing 
the family by gettmg family allowances is 
remote. Because as we hope to raise the 
standard of living of these people and their 
standards do get raised and their housing 

conditions are better, I am afraid that this 
thing will itself operate as a limiting factor so 
far as families are concerned. I would like to 
tell my hon. friend this, not that I have been 
completely indifferent to this aspect of the 
problem, but in the matter of changing this 
tax structure as I have done, we have to make 
it a little more broad-based. We might think 
in terms of roping in 4 lakhs of assesses a 
year and we hope we will rope in progres-
sively a lakh more every year so that we shall 
have broad-based the tax structure and the 
erosion at the bottom will not take place as it 
is taking place in some countries. 

Hon. friends    would    like    a    few figures.   
The  maximum  taxable  limit as a multiple 
of the per capita income of the  people,  I  
have tried to work out  for various  countries.   
The multiple in Japan is 2.25, in West 
Germany 1.37,   France  0.8,   in  United  
Kingdom 1.45, United States  1.22  and  ours  
is IV15 in relation to our    per    capita 
income    which    I have got    at    269. It 
may be 300. If it is that, it will be 10. 
Whereas in most countries where the per 
capita income is,    9,400,    say in  U.S.,  
including  all  the  allowances given to 
married men  with children, the taxable limit 
is 11,496. Sir, on any comparison   our  tax  
structure  is  indifferently and irrationally 
placed and therefore I think we have   to   
make a beginning.    It is not that    I    have 
thought of inflicting this   penalty    of Rs. 36 
on a person who gets between Rs.  3,000 and 
Rs. 4,200,    but,    it    is because I think that 
is the way    in which we can broaden the tax 
structure and rope in a number of people who 
will not be in the area, whom we are thinking 
of. Even from    the point of view of the 
number of persons  paying  taxes,    in    the     
United States 30 per    cent,    of   the   
people pay income-tax, in U.K. 30 per cent., 
Japan   11  per cent.,     Sweden  52  per cent,  
and in India 0 14 per cent.    It has to be 
increased. 

As I said my reaction in this matter is that 
I would much rather expand the allowances 
than go back upon what we have done in this 
regard. 
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Then I come to the question of tax •on 
companies which was raised by Mr. C. P. 
Parikh. Even in the case of increase of tax on 
companies, it was necessary because our 
taxation is very low. Hon. Members must 
also recognise the fact that as against the in-
crease in income-tax of 30 naye paise a thing 
which is refundable unless it be that the 
person was paying that tax, it is only the 
addition in the corporation tax of 3 per cent., 
which is an additional burden. I would like 
to give a few figures in regard to the 
incidence of company taxation. In India the 
present incidence is 32'78 and it is proposed 
to be increased to 37-70. In the U.K. it is 
4085; in the U.S.A. 50' 50; in Canada 40; in 
Sweden 56 and even in Pakistan it is 33. 
Therefore, I do not think I have done 
anything very serious in regard to the wealth 
tax, I find that we are not almost alone in 
taxing companies which is the main point 
made by my hon friend, Mr. Parikh. In fact, 
wealth tax is being levied on domestic 
companies in the following countries: In 
West Germany it is 3/4 per cent. In Norway 
it is 06 per cent, that is, 3/5 per cent., 
Switzerland 3/4 per cent., Finland 4/5 per 
cent., Italy 3/4 per cent. There is a tax on 
wealth of individual companies among all 
the States in the United States, the rates 
sometimes going as much as 2 per cent. 
Therefore, a wealth tax on companies is not 
something new. As I have mentioned in my 
speech the other day, I have carefully 
considered this matter and my hon. friend, 
Mr. Parikh himself formerly used to feel that 
our taxation was very mild. He used to say 
about these companies and other people that 
they should pay more but in this country, 
you know that quite a large number of 
companies are owned by a few individuals 
and even in the companies which have got a 
broad-based shareholder structure, there are 
people who own 20 or 25 per cent., and 
therefore control the companies. Well, the 
question of operation of double taxation is 
there; it is inevitable but it is a matter of 
detail and for adjustment. Where some 
hardship is caused, these  matters  can  be  
examined  but, 

so far as I am concerned, the scheme itself 
will drop if I have to remove the wealth tax 
on companies. 

One point about expenditure tax which I 
would like to mention is that hon. Members 
apparently—and even our people outside—
have not realised the fact that it is going to be 
collected next year. Both these Bills, the 
Wealth Tax Bill and the Expenditure Tax Bill, 
will come before a Select Committee. I do not 
know and I do not think the other House 
would agree to have the Rajya Sabha 
associated because they are Money Bills but I 
think there will be full opportunity for 
concerned interests to make representations. I 
do not propose to rush through though they 
must be on the Statute Book by August, 
before the Finance Bill is completed. We shall 
certainly give consideration to any changes 
that are required and which are of a marginal 
character, namely, in the matter of collection. 
I do realise that the moment any tax is 
mentioned, the grim spectre of the tax 
collector at your door comes before you. I 
remember once when I went to see a friend 
somewhere in an Anglo-Indian locality in 
Bangalore. He was not there but the old lady 
in the House asked, "Are you a tax collector?" 
She sensed that I was going to become a tax 
gatherer. 

SHRI JASPAT ROY KAPOOR: Did you 
look like that even then? 

SHRI T. T. KRISHNAMACHARI: Looks 
like that. Anyway, I realise the allergy that we 
possess to the tax gatherer, but I should like 
to give this assurance that it is something 
which is inescapable. You cannot have wealth 
tax and say that women should not be asked 
to declare their belongings. We would have to 
ask but I wilj take care—assuming I am here 
and I do not become a casualty of this. 
Budget—to see that the people get used to 
this tax, that the administration allows them 
to get used to this tax. Of course, if I am 
going to have large-scale evasion, I might as 
well riot hive this tax. We shall take grea* 
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[Shri T. T. Krishnamachari.] care to see that 
this wealth    tax    is administered with a 
certain amount of consideration for the people 
so that we will make them get used to it. 

My hon. friend, Shri Sapru, suggested a 
capital levy of a rigorous character. Even if it 
is done once. 

SHRI P. N. SAPRU: Of a moderate 
character. 

SHRI T. T. KRISHNAMACHARI: How 
could it be moderate in character? It is a 
contradiction in terms. Even if it is a levy of 5 
per cent., it will have to be rigorous and even 
then, we will have to go out, break up 
everything, in the posts and pans. Otherwise, 
you will not know where the capital is. We 
cannot escape the obligation of having a tax 
collecting machinery and people getting 
accustomed to tell the tax collector what they 
have. Therefore, I do hope that we may be 
able to make the collecting authority a little 
more public spirited, a little more sympathetic 
and I would ido whatever I can towards that 
end. 

Sir, I now come to the indirect taxes. I do 
not know if hon. friends in this House have 
seen a little brochure which I have put out 
today and which has been circulated to them. 
They will find that we have mentioned really 
the effect of these taxes. I do not "for one 
moment say that what I have stated is not 
there—it is there—but hon. friends say that in 
the market they charge a little more. I find, at 
any rate so far as the wholesale prices are 
concerned, that the charges have not gone up 
very much so far as sugar is concerned. I 
would like to say, with regard to these 
commodities, it is wrong to say that we are 
fleecing the people. It is wrong to say that we 
are setting up inflation. I do often find the 
economists saying that taxation is encour-
aging inflationary pressures. Well, I am afraid 
I will have to re-read my econdmics   because 
taxation is usually 

a weapon that is used under inflationary 
circumstances to limit consumption. We have 
had one experiment with which I began my 
career as a Finance Minister. In September we 
started the cloth excise duty. I would like any 
hon. Member to examine the position since 
September last up to today. In spite of the fact 
that we have imposed the excise duty, a large 
portion of that excise duty has been absorbed 
in the cost and prices have remained more or 
less steady. In fact, every time the Finance 
Minister speaks or is going to make a state-
ment, the textile industry expects him to 
reduce the duty though it does not realise the 
fact that though the stocks are high but 
production has been higher and altogether, the 
off-take has been more or less even. It is that 
that gave me courage in regard to sugar. 

The other matter that has been mentioned is 
regarding the taxation of various odds and ends. 
I may mention to hon. Members that in 
choosing these commodities, we have had to 
choose those commodities on which the inci-
dence will not be very high. The Taxation 
Enquiry Commission has, in Vol. I—page 68—
of their Report dealt with this question of 
incidence of indirect taxation. The Central 
indirect taxation to them is fractional, 
somewhere about 1.5 or 16 per cent, in the case 
of the rural people and, perhaps, about 3 per 
cent, in the case of the urban people. I maintain, 
Sir, that the increases that I am contemplating in 
taxation will add about probably 3/4 per cent, in 
the case of the rural people and about 1-1/4 per 
cent, in the case of the urban people. The inci-
dence will be only that but it may be that if the 
anti-social elements are going to charge higher 
profits the people will have to pay more, the 
prices will go up, but I do want hon. Members, 
as I said earlier, not to look at it from the point 
of view of sentiment. The cumulative effect of 
these ' taxes on the people is very very small 
and I can tell hon. Members that we have done 
far more harm in regard to the foodgrains, in 
regard to the price policy that we have followed, 
where over  a  week  the  increase  has  been 
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18 points which means an increase of 5 per 
cent. The harm in regard to the standard of 
living of the people and inconvenience    
caused    to the    people is far more by a rise in 
prices of foodgrains than by these matters. Of 
course, somebody mentioned the other day 
about the cost of transport for a child in a 
middle class home rising by five rupees a 
month. Well,    one   can paint  lurid pictures.  
Poetic  imagination can take you very far.    I    
have been cartooned as an octopus. Am I one? 
Exen mentally, I am afraid, I fall far short of 
being an octopus and 5 p.M.physically,   
certainly    I  am not. Therefore, I want hon. 
Members to realise this. It is true that we have 
a constituency to look to. It is true that we are 
providing a weapon to my hon. friend to start 
no taxation proposals and agitation and 
prabhat pheries and so on. But it cannot be 
helped. If I do not do this my hon. friend will 
say, "Mr.  T.  T.  Krishnamachari, the Finance    
Minister,    wears    glasses    and therefore we 
should start a    protest. All the parties, all the 
peasant    and working classes in this country 
must protest against the Finance    Minister 
wearing glasses or against the Prime Minister 
wearing something    in    the button hole." 
Now so far as their protests are concerned they 
do not need any rational excuse.  Anything    
irrational is as good. After all a   protest is 
raised and they protest and protest and protest.    
That is what Hitler did. He believed  that lies 
gathered    momentum because you have    
repeated them in season and out    of    season. 
Therefore,      if      you      protest      that this   
Congress   Government   oppresses the people, 
it plunders the proletariat; it does this, that and 
the other, well, the people may believe in it as 
you go on. Therefore, I want hon. Members to 
realise  this;  I      quite recognise that they 
may not like a   particular   tax because  
popular  sentiment  is  against it.     At the 
same time I do not want them to give up a 
critical examination of-what it really means.   
And, if they do so, they will agree with   me   
that in    choosing    taxes    for    purposes of 
augmenting our income, for   purposes of   
providing   a       cushion   for   sup- 

porting    the    prices    in    foodgrains,. they    
will   agree   with   me    that   I had    chosen    
a    number    of articles where the incidence 
would be    very low, and I can tell my hon. 
friends that I am quite prepared to    justify    
my sugar excise duty for this reason.    I. do 
want it and if I    could    possibly export 3 
lakh tons of sugar—we are-exporting about 1J 
lakh   tons now—I should be very happy. And 
sugar consumption is rising very fast. We were 
Droducing 14 lakh tons; we would now be 
producing some 17 or 18 lakh tons and we 
might produce some 20 lakh tons    before    
long.    Notwithstanding' the  fact  of  the    
ignorant     licensing policy  of  the  
Government,  to which my hon. friend, Mr. 
Rajagopal Naidu referred, there might be more 
sugar factories because he has been able to 
obtain some kind of a deferred payment credit 
since I had refused    to' give licences. 

SHRI  P.   S.   RAJAGOPAL    NAIDU 
(Madras):  Not yet. 

SHRI T.  T. KRISHNAMACHARI:   I hope 
you will. The fact is our production is 
increasing.  Our    consumption is increasing 
faster, and I do want to-be in a position to be 
able to export some  more  sugar  because  
otherwise-Dr. Punjabrao Deshmukh comes   
and says:   "I want 300,000 tons of    rice." My  
hon.   friend,   Dr.   Kunzru,     asks me:  "Give 
me details of what we are importing."   Well,   
we   are   importing quite a lot. We are 
importing    normally  about 500,000  tons    of    
wheat and we have been  able    to    import 
under  PL480,  because  of  the  United States 
of America, 3 5 million tons of wheat,  which  
we  will  have  in    our hands by March 1958, 
and we expect to have a carry-over of one 
million and quarter tons or a million and a half 
tons.  We have an    arrangement with Burma 
to import 500,000 tons of rice this year. But 
my colleague Dr. Punjabrao   Deshmukh   
says,   "No,      I want 300,000 tons more." 
Well, can I go to the foreign exchange 
committee and say, "We have no money." 
How can   I  say   "No money."     Something 
else is to be cut.      Something     very 
important will have to be cut. Penicil- 
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[Shri T. T. Krishnamachari.] lin imports 
will have to be cut. Drug imports will have to 
be cut. Dye imports will have to be cut. Raw 
materials for industries will have to be cut. 
But food has to be provided, and if that is my 
position I have to do this and so far as sugar 
excise is concerned I have done this 
deliberately and I am prepared to justify it, 
because sugar still happens to be a very low 
consumption factor so far as the large portion 
of India is concerned. The per capita 
consumption is slightly higher in the north 
because there are a little more, I mean, some 
people make more sweets. I agree that there is 
need to raise the standard of living, that 
carbohydrates are absolutely essential, but I 
do not think 5 naye paise per pound is going 
to inhibit consumption as it did not inhibit 
consumption in the case of cloth. The 
inhibiting factor has been only to check an 
increase in consumption, and I do suggest that 
we should put up with some decrease in 
consumption for the time being or at least 
keep the consumption of sugar at the present 
level for the time being in order to enable us 
to import more food, and I can tell my hon. 
friend this is more or less tied up with the 
foodgrain imports which we have to make. 

Then, Sir, hon. Members have mentioned 
about post cards and one hon. friend, a new 
Member, Mr. Bhargava, has made a very 
good suggestion. In fact we have thought of 
various things, and my own personal bias as 
against the department was in favour of taxing 
the envelopes. I hope my hon. friend, my 
colleague, Shri Lai Bahadur, will think about 
it. Of course, we are spending about 74 naye 
paise on every post card. But these are all 
matters where no agitation is necessary. 
Representation is adequate because, in a 
matter like that where the income is marginal 
we have to make that department more or less 
rational. My hon. friend has 'strike' in hand, 
Which means increase in cost. And where is 
the cost 

to come from? If higher salaries are paid I am 
perfectly sure that the post card will cost 8 
naye paise. But this is not a matter where 
Government are likely to be intractable 
because if somebody else agrees that some-
thing else can be done somewhere else and if 
he can point out where, as my hon. friend has 
done, it can be done. 

So far as railway fares are concerned I 
would like to draw the attention of the hon. 
Members to our Constitution, article 269, 
which has specifically mentioned tax on rail-
way lares and freights as a means of 
augmenting the State's revenues. My hon. 
friend, Pandit Kunzru, mentioned about the 
total resources for the Plan and he asked, 
"What are the total resources? What has the 
Plan mentioned?" I did repeat it, Sir, in 
various places, that the States which are 
expected to raise 225 crores of rupees will not 
probably be in a position to do it. Maybe that 
the 800 crores of rupees that we expect as 
surplus from the States may not be realised in 
full, and maybe that we have to take up the 
responsibility. Many States are in deficit. 
Friends opposite from Kerala want an 
augmentation of the Plan allotment for Kerala. 
Dr. Thomas says that if we raise the Plan 
allocation for Kerala from 87 crores of rupees 
to 174 crores of rupees there will be no 
inflation in Kerala. I must accept his advice 
because he is an economist and knows Kerala. 
The only trouble about it is, the only trouble in 
accepting his advice is that I cannot 
immediately put my hands in my pocket and 
take out the 87 crores or 174 crores of rupees. 
I am very glad, Sir, that our Communist 
friends are, for the time being, in the saddle in 
Kerala. In fact, in future, I shall refer 
practically all the queries that my hon. friend 
opposite put to me to my friend, Mr. 
Nambudiripad. Mr. Nambudiripad comes and 
asks me, "We want the Plan allotment to be 
raised." Well, not that I feel that Kerala does 
not need it.       I   do re- 
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cognise that the problem in Kerala is 
something which will be very very difficult to 
solve, and that is why I even envisaged the 
possibility of that magic happening in 
Kerala—it had a Communist Government—
knowing full well, according to my own per-
ceptions, that that magic cannot happen. But it 
is only illustrative of the fact that I know the 
difficulties they are labouring under. That is 
the position of every State Government today. 
Therefore, I cannot tell the State 
Governments, "Here is 225 crores of rupees 
which you have to produce. I am cutting down 
deficit financing by 400 crores of rupees. You 
produce another 200 crores of rupees, that is, 
400 crores of rupees, " because they cannot. 
My hon. friend, Dr. Kunzru, would have 
studied the Budgets of various States. We only 
see marginal deficit in the case of one or two 
States. 

SHRI H. N. KUNZRU (Uttar Pradesh) : 
Therefore, why is the Plan always prepared 
on such a basis? If you know that the States 
will not provide their share of the revenue, 
why do you put down in your reports that the 
States must provide so much? 

SHRI T. T. KRISHNAMACHARI: Well, 
Sir, the point really is this. I do not know if 
my hon. friend ever drove a bullock-cart. 

SHRI H. N. KUNZRU: That has not been 
my  good fortune so far. 

SHRI T. T. KRISHNAMACHARI: Well, I 
have driven one. 

SHRI H. N. KUNZRU: I have sat in many 
but never driven even one. 

SHRI T. T. KRISHNAMACHARI: That is 
the trouble. I have driven one. Sometimes we 
have to reach the station. The train has come 
in. I make the cattle go through, I mean, I just 
push it, twist its tail, because my driver would 
have beaten it, and we get the last ounce of 
energy out of it, 

and  if  the  bullock  is  helpless     we jump out 
of the carriage and run to catch the train. I am 
trying to make the bullock  of the  State to 
produce more  resources.  I  have  got Jo  twist 
its tail. I shall use the stick, but   if it does not   
reach the goal, well, I shall run, and that is 
exactly my position. Being responsible for the 
governance of this country and for the well-
being of the people,   I cannot say   that   if 
somebody else does not do it,  I am not 
responsible,  because my  responsibility  is  an  
overall     responsibility. If the States don't do 
it, I have to do it. I am not looking at this 
question from State finances  and Central fin-
ances as the   other people did, nor do I  look  
upon  State responsibility     as something 
different from mine.  As I have said, Sir, in my 
Budget Speech, I can lay claim to a very very 
small credit, that I have been able to make the  
Cabinet  at the  Centre  to     look upon States' 
problems, particularly in regard to the low-paid 
servants of the States  as  being  a  Central     
problem and   a   Central  responsibility.   
Therefore,  I am not merely going to say, I am 
not responsible. I am responsible for the well-
being of the people. That is a responsibility that 
the Constitution has placed on us. We have to 
take over the administration of the States in 
times of an   emergency; we have to find 
finance for them in times of an emergency. If 
there is a flood in Bengal, we cannot sit quiet. I 
am sure my friend Dr. Kunzru will ask me to 
give a little more money if    unfortunately  
there  is  a  flood  in  U.P. Therefore,   the   
division   between  the Centre   and   the  States  
in   regard  to responsibility  vanished  in  a  
welfare State, in a Socialist State. Therefore. if 
the States are not able to do it, I have got to do 
it. I can tell my hon. friend   today   that  all    
these     taxes which  we have  levied,    which    
my predecessor  levied in  February  1956, 
what I did in  September 1956, what I again did 
in    December    1956   and what  I  hope  to  
do  with  your help by about July or August 
1957, would put  the  Central finances—
whether it is its own or whether part of it is ©f 
the States—at    a    figure    of    about 
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Rs. 800 crores, so far as the Plan is 
concerned an additional finance of 
Rs. 800 crores. And I do hope—if my 
hope is not going to be blasted by 
the chgnges that are being made or 
by non-co-operation by vested inter 
ests—the progressive increase in 
direct taxes during that period in 
cluding the expenditure tax would 
give us another Rs. 100 crores and I 
am sure we shall need all that because 
the more money we have, we can 
branch into those functions about 
which I mentioned in my Budget 
speech. The socio-economic 
aspects of the work of the States are being 
neglected, are being starved because of want 
of resources. Sir, I would like to do something 
for the slums; I would like to do a lot more for 
these refugees; I would like to do something 
for the people who live in rural areas in huts 
in insanitary surroundings and any little 
money that you can give me—a few crores of 
rupees extra—will be devoted for the benefit 
of the people in that sector. I respectfully 
submit that so far as we are concerned, our 
heart bleeds for the common man—it is not 
only these people who shout and speak on 
behalf of the common man and do nothing 
about it. We are helping the common man, 
Sir. The whole effort, the fact that we have 
produced a Budget knowing fully well the 
amount of criticism that it will evoke, the 
amount of difficulties that we have created for 
ourselves involved in collecting these taxes 
and in keeping the economy on an even keel 
is because, Sir, our heart bleeds for the 
common man; our heart pulsates for the 
common man and that is my justification  for  
the Budget. 

ANNOUNCEMENT RE. SITTING ON 
SATURDAY, THE 25TH MAY,  1957 

MR. DEPUTY CHAIRMAN: I have to 
inform hon. Members that there will be, a 
sitting of the House on Saturday, the 25th 
May, 1957, for the transaction of 
Government business. 

Now we have to take up another Bill today. 

THE  PROVISIONAL     COLLECTION 
OF TAXES   (TEMPORARY AMEND-

MENT)   BILL, 1957 

THE MINISTER FOR FINANCE (SHRI T. T. 
KRISHNAMACARI) : Sir, I beg to move: 

"That the Bill to amend the Provisional 
Collection of Taxes Act,. 1931, for a 
temporary period, as. passed by the Lok 
Sabha, be taken into consideration." 

Sir, the character of the Bill is such that it 
ought not to provoke any opposition. The Bill 
has been brought before the House for this 
reason that the time table of Parliament has 
been so arranged that we disperse roundabout 
the end of this month and reassemble on the 
15th July and take up the consideration of all 
further stages of the Demands for Grants and 
so far as this House is concerned, of the 
Finance Bill and the Appropriation Bill. It 
happens, Sir, that under the Provisional 
Collection of Taxes Act, 1931, the operative 
portion of the Finance Bill will lapse by the 
14th July and it is therefore necessary as a 
temporary measure to extend the period. The 
Bill seeks to extend the period to 120 days. 
Well, I do hope that we will not need that 120 
days. Hon. Members might say, 'why do you 
want 120 days? Why not 90 days? The 
operation of this particular measure would 
depend upon how soon these two Houses 
dispose of the finance measures. I expect they 
might be able to finish it before the end of 
August in which case we shall probably need 
45 days and not 60 more but we have, by way 
of abundant caution, asked for 120 days. It 
means that the operative portion of the 
Finance Bill will continue until about the 
middle of September. I do hope that it will be 
possible for us sometime by about the third 
week of August or the beginning of the fourth 
week of August to complete the fin- 


